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'THE PIPNJAB EXCISE ACT, 1 9 14. 
Punjab Act J of1914. 

[12th January, 1914.1 
1 1 2  1 3  4 

Tht Puniab 
k c r c  .\;; ! 9 ! :  

Whether rcprald or o&envisc alll.cld 
1t*h+i"n 

R q d d  in psrf and h k n d e d  Act38 +rf 1910. 
Pz . :dd  1'r;cj.h !.;t 2 9!' :4J25 :. 
Amended Act 2 or 1930. 
A m m W  Govcmml of India (Adaption ofhdinn Laws) 
Ordcr, 1937. 
Am- by Punjab Act I of 1940'. 
'Amendsd by !be &st Punjab Act P o f  lQdRs. 
'hmtnded hy k t  Punjab Act 12 of 19497. 
Amcndcd by tht Idirn Idepen~lcncc 
(Adaptation of Bcagnl and Punjab Act;) Ordcr, 1948 
(GGO. 4n). 
Amended hy the Ahpintion of L w s  Order. 1950. 
Amended by Adaptation of h w s  (Third Amended) Order, 
1351. 
Amtaded by Punjbb Act 18 u i  1955'- 

-Amended by Punjab Act 35 0:' 1956'. 

For Statement of Objects and Reasons, see Punjah Gazette, 19 13, Part V, page 
161; for hport ofthe Select Cornmitt* see Pu~ljob Gazclte. 1913, Part V, 
page 247; aud for Proceedi~~gs in Council, see Punjab GuzeHe, 191 3, Part V, 
page 1 77-30 1. 
For Statement ofObjeds and Reasons, s e  Punjab Gutette, 1924, Part V, pages 
8 1-82; for Report of Lhe Select Commitlee, see fbid, 1925, Part V, pagm 58-60, 
md for Proc&ings in Cmcil, see Prmjab 1 egislathc Council Debaiw Volume 
VOI, pages 357-58,385402, and Volume Vm-A pages 3 13- 17. This Ad came 
into forw on the 1st August, 1 9 2 L v i d e  notibcation No. 17425; d a t d  27th 
Jnlx 1925. 
For the Siaterueuls of Objecis and Reasons, see Pulljob Gazette, 1940, 
Extraor-, ,page 220 aud for proc&gs in Awzniiiy, sa: h j a 5  Legisiaiive 
Assembly Debates, Volume XI-A, pages 389-93, 462-94, and 537-39. 
For the Statement of Objects and W n s ,  x e  East Prrnjob Gazette, 1948, 
Extraordinaq, page 265 ; for proceedings in Assembly see East Punjab 
Ixgklative Asqemhly Debatq Vnlumr? Yl:  p a p  675-77. 
Th;r l--u - r ~ ~ ~ E E - F T . ; ; - L . - .  -r du f n r c ~ f i s  * v r  <TZ !'A ~ C T T ' T  *dW, e --.40r ! G 3 yi& z G ~ L Y k J  Y', 
2 4 3  2 ET., d2& 12.31 JWL, --- i f i * ~  . dy-. 
For the Statement of Objccts and Reasons. see East Arnjoh Gazette, 1949. 
Exuaordinarv; page i4G; for p i m e a g s  in Asseiiibiy. see Bnsr hnjati  
Lc&slaiivc hsmbly Llebatcs, Volumc 111, p a ~ a  (23) 75-(24) 32. 
This Act came into force on 10th of May 1949,-vide notification Na. 1 990-E 
& 't', dated IrXh May, 1949. 

Fur the Statemmi of Objects and Reasong see Furgab Grnelt I?, (Extraordinw), 
1955, page 716. 
'Fur Stzremeni of Objects and Rcasons, see Punjch G o ~ ~ m m e n t  Guzcrre 
(Exlra~rdi~~aty), 1956, pages 357-58. 
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Extcndcd to thc l e m l o r i e s  which immcdiatcly before Ihc 
1st Nomrnbtr, 1956, wcrt c q n s o d  in the Stuk of Patinla 
and Eas: hnjab Stntcr. Union by Funj& .4c! No. 18 of 1958. 
Amended by Funjab Aci 22 of 1363: 
Am& hy h j a b  hct 31 of 1963l 
~lmrnrlwi hy Yt!vj3lr Act 25 of 193'. 
Amendd by kmnjah Act 8 of 1365+. 
h n d c d  by Haryana Act 5 of 1967'. 
Haryana Adaptation of'laws (Slatc and Conu1mt Subjccis) 
Order, 1968'. 
Haryann Adaptation ofLaws (Shtc and Concurrent Subjects) 
Or&r,l968'. ' 

Haryana Adaplation of Laws (Statc and Cuncmnt Subjects) 
196Rt. 

The 1st Fchnmry, 1915, ~c Ponjab Get&,  1914, PW la!, 
pagc 61)'. 
Adaptation of laws Ordcr, 1950'9 
Amcoded by Haryana Act 28 of 1973". 

1 

Ycar 

Amcnded by Baryana Act 10 of 1976''. 
Amended by Jd.gyma Act 7 of 1982". 
Amcndcd by Haryann Act 8 of 1987". 

1. For Stdtement of Objects and Reasons, see Pulljab G'overnment Gazette 
(Extraordinary). 1963, page 206. 

2. For Statement of Objects and Reasons, see Punjab Governrneni Gazette 
(Extraordinary), 1 963, page 1 000. 

3. For Statement of Objxts and Reasons, see Punjah Government Gazetfe 
(+Extraordinary), 19M, pages 935-37. 

4. For Statment of Objects and Reasons, see Punjab Guvemmettf Guzetie 
(Extraordinary), 1965, page 552. 

5. For Sl;ttemenl of Objccts and ~easons, see fImynnn Goilerntniitli Gazette 
(ZxtraorChary), 1967, pagc 309. 

6. Fur S i a l a ~ i l i  of Ujccis md R-x, Haq-qa  Guzciie fi f modima:;% 
dated the 29th Octoba, 1968. 

7. Substitntcd for the word '%jab" by the Haryana Adaptation of Laws (State 
and Concurrent Subjects) Ordcr, 1968. 

8- Substituted for the w r d s  "into farce" by the Haryana Adaptation of Laws (Statc 
-.mil r m a ~ ~ ~ ~ t t  %!t:5irrbf Qr<s, rl;;+G. -u L -----. ' - - J - -  

':'kt 1 :; ,f;'=x-: ,- ,-,, :$P v ,, I 4 , i i . , ,- i , ~  .. . CJIJSI _..> ill* ..G !.:,~;c?I!Y, - 131 2 Fsri ;; p;dr:_: 40. 
10. Sllbstituted fbr the word "Provincial" by the Adaptation of l a w s  Order, i9%. - - - v  

i i .  FCiT Shraral ol c5j=b a a  ~ ~ u ~ ,  S r r  -- . =,---- ,u r  y urrd --- G~'l?~~i.7it.r7: Gi i~~f i i l .  
@xtraordir;u~), aated.&e is-6-73 page 1347. 

12. For Statement of Objects and Rasolls, see Halyaaa Guvt.rnnr</tl Gu~srre 
(Extraol-diiaat yj. daxd ine 7. i . i 976, page 53. 

13. For Statement c j f  Objects and Reasons, see H a l y a ~ ~ n  Guve~~rnenl Gazette 
(Extruorriit~av), datcd the 23.3.1 982. page 366. 

14. For Staiemmt of Objects aud Rcasoiis, see JInlyona Govzmme~~r Gazcrle 
(Exrraordirtaryj. dated the 5.3.1987, page 382. 

2 

No. 

3 

Shod title 

4 

Wbtlhcr rrpcalcd or olhmvis aKcctcd 
by legislation 
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1. For Stalemmt of Objects and Wm, see Horyaua Govem~nertl Gazelle 
@xtraordi~ta~y). dated the 8.3.1990, page 334. 

2. For Statemeat of Objects and Reasons, see Huryuna Goveniment Ga~erte 
(Exlraordinaryl, datedtbc 16.11.1996,pa~e2382. 

3. FG,* S&?m%t cf Qgz? x d  !?~=CES see .rit~ya?ra Gmen!!.~e.v! G K Y ! ! ~  
~ l raotd inory ) ,  &dated the 28.2.1997, page 502. 

d. For Shtcrnent of Oiijects md R u n s ,  s e ~  ilutyun~! Uovert!~ner~t Gdzeltt. 
(Exirnom'inav), dated the 20.7.1997, page 1575. 

5 "-- q - - . - ~ ~  * r f i ~ : - - ~  --J n ------ 
. 5-m.no ! c:rtg*r-2&: t.*t *-a%=!- .** ..man n.! m*.e?y wq-; L-A: A!r~~u*r:~r~ GET~:C,Y,ZF;Z? S 4 ~ y ~ ! t t  - 

[L~traoltiitran.~. dared lilt i 7.7. i 338, pigc i i 37. 
n FAT s ta t~ncn:  nt ~ J E ~ K T S  =a iiwsoiis. SEE ,5>p~nc Govenrrncrrt GEEUL. 

Extrnordir~ary), datd thc 17.7.98 pagc 1157. 
?. F3rSta:cmmof05jccts~ndR-ans, daldthe28.11?99,page83. 
8. For Sbtcmcn', of Sbjects a d  R m n s ,  se,- Haryzna G~~!cmmen!  Gazcllc 

/i7-+.-narrl:rfnm.l A d d  +ha 1 ? 1 7nn1 t r a n ~  474. 
, - r r u " l u r . r u  .,,, uu.- u r u  a r . d . - - l . ,  ,,re- 

9. For S t a t m a t  t;f Objc& and Rwons, see Holyarlo Govec~~~er r i  G K ~ ( I E  
(Exrraordinary), dated h e  3 0. f 0.2002, page 2 199. 

10. For Staimat of Objects and Reasons, see Horyatla Govctamalt Guzclre 
(Extmodinory), d a t d  the 4-3.2003, page 679. 

1 

Year 

2 

No. 

3 

Short tillc 

t - 

4 

Whtlba rqopcalcd or o t h d s ~  affccted 
by lc~dnlion 

A m e A  by HarqaTL8 Ac: 2 of 1990'. 
. b e n d 4  by Hmym~~Act 22 01 1Y!?.S? 
hmcndd Sjr ntqma Act 12 af !99T1. 

I I 
! 

Am& by H q n a  A d  I9 of 1993'. 
Amcnded by Haryana Act 5 of 139R3. 
L,?rc.l=A hy H-7-a- Ac: 20 3f !39Z6. 
Arruod~d hy I IU~MU ki;  Z at I$?>;. 
Ammded by Ehyna3 Act 4 01 200 lS- 
h m d d  by Haryasa Act 19 of 2002'. 
Amended by H w a  Act 5 of 2003'' 
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Short t itlc. 

EXIWIL 

Commmcement. 

Whereas it is expedient to consolidate and amend the law in. , ,,, 

'[Haryana] relating to the import, export, transport, manufacture, 
2bitichase, sale, possession and consun~ption] of intoxicating liquor 

- 

md of intoxicsting drugs; it is hereby enacted as follows :- 

C W T E R  1. 

PRELIMINARY AYD DEF~N~~IONS 

1. ( I )  Tnis Act may bc called the Punjab Excisc Act, 191 4; and 

(2) It extends to the whole of '@aryana.] 

(3) It shall come 3[in the principal territories.] on such date4as 
thc '[State] Government may by notification direct 6[and in the 
transferred territories on the 1 5th May, 1 958.1 

~ c p d  or 2. The enactmenis n~mtioned m '. . . . . . . . . . . Schedule '[I], are 
enactments. repealed to the extent specified in.the fourth column thereof. 

D cfinitions . 3. In this Act, and the rules made under it unless there is 
something repugnant in the subject or context,-- 

bear. 

bottle. 

collector. 

( I )  '%ear" includes ale, porter, stout, and all other fermented 
liquors made &om mAt ; 

(2) to %ttlen means to transfa liquor from a cask or other 
vessel to a bottle, jar, flash rlr sit* receptacle, whether 
any process of manufacture be employed or not, and 
bottling includes rebottlmg ; 

3 )  "Collector" includes any reventre officer in independent 
C i;-ge o;  a &isir,rici wd ~ i y  zpi;;o&;td "v;. $!e 

S[State] Government to discharge. throughout any 

1. Substiluted fox the word "FmjaW by the firyana Adapt ation of Laws (Slate - - 
znfi i fii-tc;..*. - -  - j ;  :df i - :  i4i;G. - S ~ ~ b ~ & i ~ i ~ . y  hy H x I - ~ A : ~ ~  .A-r: 771 n T  ; "rGA -. 

3. Substituted tor the words 'binto force" by [he Haryllna Adaptation of Laws 
&d & n,-ur icfi; subja&j didCK, iykz, 

4. TheIslFAruaii; 191S,see1'u~ijnb~me1ie,1914P~t1,page60. 
5. Sahsl;cltd fnr ?h_p\v~rd Lmvihi.jal" hyihr- Adap! inn nf 1 x w ~  (?rdm 1950. 

5. Addd 3y t I ~ c  Waq-itis Adaptation O F L ~ W S  (State Concuircnt Su5j~ts )  Order, 
1968. 

. 7. The word %the7' onlitled, and figure '1' inscrled by the Punjab Act 9 of 1948, 
section 2. 
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specified bcal ma, the functions of a Collector under 
this Act ; 

4 "Cnmnissiouer" means the chief officer in chargc of the commissioner. 
revenue administration of a division ; 

5 "dznatured"maeas effectually and perr;lanmtly rendered dcnalurd. 

u&t for h m  consumption ; ' 

"[(SA) "Deputy Excise and -1'axaiiun Cummissioner" 11 leans a i i  
oficer-in-charge of the Excise Administration of the 
district or any other officer appointed by tbe State 
Govetnment for this purpose ;] 

'[(6) "excisable article" means- mcisa'ple article. 

(a) any alocholic liquor for humq consumption; or 

b )  any intoxicating drug ;] 

'[(6-a) 'excise bottle' means a bottle of such type or descrrption 
as may be or may have been at any t h e  permitted for the 
bttling of liquor or Seer by rules made under this Act.] 

"6--tr) 'excise duty' and 'countervailing duty' mean any such 
excise duty or countervailing duty, as the case may be, as 
is mentioned in '[entry 511 of List II in the Seventh 
Schedule to the d[Comtitution.] 

(7) "Excise Commissiotler' maus the oficer appointed by Excise 

the 5[Statttt] Govment under section 9 ; Camissoncr. 

(q "excise officer" means any officer or person appointed, excise oacer. 

or hv6ted pG-.--- w w 3, ~ d ~ i  t+& Act ; 

Added by thc Funjab Act I of 1940, smtioo 2. 
m FL-Iei 5. A:;+; bv !:i;c', . ,  . 
?'his clausc was inscrlcd by the Cov~-mmt~11 u l -h f ia  iAdapration oi h d i w  
I_aulsj (_)F&F, IY<-iF ~ 5 :  ~ i a n ~ i :  (ha;]. 
Substitoid for thc word and fi gurc "item 40" by Adap~a tion of Lam (3rd 
Ammdmmt) Grdq 1951. 
Substitutd for 8 c  words and 5gurcs "Government of Indie .4ct, 1935' by 
A d.--*-.:- -4-1 -..- /I.-A A ,,A,-.\ & A m  1 Q< 1 

-uupL(I%n"n. " I  M W . 3 ,  dl., -..,m.-IV"., u. us*, r l r  A. 

Snbstituted fclr h\e wdrd "kovincialb' by the Adaptation oftaws Ordz, 1950. 
Substituted by the AdaptaLion of Laws (Third Arnmdmenl) Order. 195 1. l'he 
original clause had been substitutd by A.O. 1937. 
lnserled by Hayma Act 4 of 200 I .  
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excise revenue. (9) "excise revenue" mans revenue derived or derivable from 
any payment, duty, fee, tax, confiscation or h e ,  imposed 
or ordered under the provisions ofthis Act, of of any other 
Iaw for the time being in force relating to liquor or 
intoxicating drugs, but does not mclude a fine imposed 
bj E G O L ~  ~f !av:; 

Financial 
Commissioner. 

htoxicating 
drugs. 

"1 0) "q-~or:" n l em ia i&r  fit_ of 3[gqmr.j ocher~-;St tt;;fi 
across a customs frontier as defined by the Central 
Government; 

(1 I )  "Financial Commissioner'' shall, when, there are more 
Finmcial Commissioners than one be construed as 
meaning one or more of the Financial Commissioners ; 

'(12) "iimpofi" (except in the phrase "import into ' * * * * * * 
India)" means to bring into .3 [Haryana] otherwise than 
across a customs frontier as defined by the Central 
Government. 

'/ 

4[(12- a) "intoxicant" means my liq~or, lahan or intoxicating 
drug ;I 

'(13) "intoxicating drugs" means - 

(i) the leaves, snlaIl stalks and flowering or h i t i n g  
tops of the Indian hemp plant (Cannabis satim-L) 
incIuding all forms h o w n  as bhang, siddhi or ganja, 

(ii) charas, that is, the resin obtained from the indian 
h e q  ?lant, which has not k e n  snhmitted tn any 
rnanipuiations other i han those necessary ior 
packing and transport 1 

I .  Substitntod for the old cl ausc by the Government of India (Adaptation of lndian 
T -7F\ A-d,- * n7I-l .. ",. L'L'~, , i *- -' : . 

-. .; mm- . , - A - . , L - r c -  ,.,,,,,-f . ,+"1U* m& , ,"*-,,a el 5;;;;t;k :lj' 2;: .;:~:;:.':; z.r L,,s :-f'2i1~ 
Amendment) Ordcr, 195 1. 

3. Subdtutd for the word "hejab' hy &ryar!a ~ d a p t a ~ i o n  of Laws (State aid 
Concurrent Subjcct s) Orier, 1 1368. 

A T-,.-.AJ ulm.+hm P.-.,--,-t n f  1w.A; - l A r l * n t - > ; ~ n  n f l n r l i r l n r  1 r l~~te' l  n r r l ~ r  I917 7. UL,,U. .- V ,  Y V  V V .  ".I-..-* V -  a,. ...C \. ---',.--.-- -- ...-..-. --.. -, -- ---, -- - . 
m d  rur;!cr Subs'ci:utcd by-Haryana A a  5 of 1003. 

5.  Substituted for thc old clausc by Indian ACI. 2 of 1930, Schdlllc 11. 
6. S~~bsli~tedforthcoIdclauscbyIheGovermciiloflndia~Adapla~onoflndian 

Laws) Order, 1937. 
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(iii) any mixture, with or without neutral mataials, of 
any of the above form of intoxicating drug, or any 
dt ink prepared thcrefiom, and 

(iv) any other intoxicating or narcotic substace which 
thc [St atc] Government may by notification, declare 
to be an intoxicating drug, such substance not being 
o p i q  cclca .>:* 9 ~1ml~fact1xed &rug, 9 &5i:rd 
in section 2 of the Dangerous Drugs Act, 1930"; 

1 3  a "lahan" means any solution made from any kind of 
gur or molasses or bothto which a fermenting agent has 
been added to promote fermentation, or which has 
undergone the process of fmntation and fiom which 
spirit can be obtained by distiJ1at1on ; 

(14) "liquor" means "intoxicating liquor txccpt lahaq, and liquor. 
includes ' all liquid consisting o l or containing & o h  k, 
also any substance which the 4[State] Government may 
by notification declare to be liquor for the purposes or 
this Act ; 

( 1 6 )  "manufacture" includes every process, whether natural manufacture. 
or artificial, by which any :[intoxicant] is produced or 
prepared and also redistillation and every process for the 
rectification, reduction, flavo~lring, Mending or colouring 
nr l in~or  . . -  : 

( 17) "place" includcs a building, shop, tent, enclosure, b o t h ,  placc. 
vehicle, vessel, boat and raft ; 

1 Clause 15 omitrrrl by -jab Act 25 o i  19W 
2. S~~bsilrl~ted Tar the words "e?t.cis&bit: article" hy the Ggverumenr GT h d i a  

, . t-fi&dpii&rju r>rit~ti i~~~ iaawsj GJ IJT, 1957. 
3. Inserted by Haryana iict 22 of 1996. 
4. Snbdtitut al for the word "Provincial' by fie Adapt a t i m  or Laws Ordcr, 1 950. 
5.  Insertmi by H q d n a  Act 5 of 2003. 
6. Substituted by ihid. 
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spirit. 

ki. 

transpart. 

"Counlq liquor" 
and ' Toreign 
liquor." 

Powcr of State 
Govcmmcnt to 
declare limit of 
sdc by retail and 
by wholesale. 

Power to Iinlit 
applicatioli of 
n&cations 
permits. etc.. 
made under this 
Aa. 

j[(l7B) ''presmkd" mans prescribed by rules made under this 
Act ; J 

'[(IS) expression "sale" includes transfe: in any manner 
including giR] 

(i 9j 'jkpiit" Inem any iiquor conraining aicohoi obtained by 
d:i%lla:ioa; whether dcr,zt;;red nr nct j 

(20) "tar? means fermented or unfermented juicc drawn from 
any kind of palm tree ; 

?[(21 "transport" means to move €ram one place to another within 
the State of Haryana and includes bansit through the State 
of Haryana.] 

4. The"[State]Go~emmentmy**~+*bynotif icat ion 
6decTare what, for the purposes of this Act or any portion thereof, 
shall be decmed to be "country liquor" and "foreign liquor." 

5. The '[State] Government may by notification delcare with 
respect either to thc wholc of g[lqaryana] to any local are= comprised 
therein, and regards purchasers generally or any specified class of 
purchasers and generally or for any specxed occasion. the maximum 
or minimum quantity or bath of any 9[intoxicant] which for the 
purposes of this Act may be sold by retail and by wholesale. 

6. Where under tl~is Act any notification is made, m y  power 
conferred, any appointment made or m y  iicense, pass or perrnii 
g rz t  ed, it bz !z-vfiA +,o &-zct- 

1. Slibstitnt d by Haryana Act, 22 of 1996. 
2. Substituted by H q a n a  Act, 19 of 2002. 
3. h c c ~ ~ I h y H a r ) . a n a A r . t ~  5of2003. 
4- suL5Giui& fui die -wur" :~rG5r~7c~a;' '  'Fy-4&,d A-pvd&eTi GfkG.kvs c.;LGi, i:.-<:, 
5. Tnc war&q ' ~ i *  thc picvious s.uciiuu or ir;e Goveroux-~en~;ri Z ~ w c i i "  , 

were ornilled by the Devolution Aci. 1920 (38 of 1920). 
6. For 11ot ification. sea PurQah G ~ e t t c .  ! 915, ?A? 1, pagc 21 9. 
7. The proviso, which was added by ?he Devolu~ion Act, 1920 (38 of 1920) wxi 

wEiiid by &G & W ~ I  I I J M I ~ X I ~  ~ ~ r i ~ i d i i  <Ad&pidiii,~ ijFfi&- Te~i:r Si&i! lg37. 
8. Substituredfor~eword"Punjab"byHaryanaAd;lplationofLdws(Stareand 

Concnmt Subje . )  Order, 1968. 
9. Substitutd for the  ~vords "Excisable article" by the Govmment of India 

(Adaptation ofIndian Laws) Ordm, 1937. 
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(a) thatitshdapplytothewholeof2[Haryana]orto 
'any speci6ed local area or areas ; 

(b) ,that it shall zpply to dl or any specified 3[intoxicant 
or intoxicants] or ciasses thereof; 

(c) that it shall apply to dl or my dass or classes of 
persons or officers ; 

d ttlatitsl~dltkinfor~eoniyfarsomespec.iatpcriod 
or occasion. 

8 of 7. Saveasprovidedby4[Schedule~nothingmntained Savingof 
,878. in this Act shall affect the 'provisions of that 5[Sea Custom ~ a c ~ " ~ ~ -  

15 of Act, 18781, the GCantonmeats Act, I91 0, or the '[Indian Tariff 
1910. Act, 18941, or any rule or order made thereunder. 
8 of 
1 894. 

CHAPTER II 

8. (a) Subject to the control of the '[State] Govemenr Su~erintadence 

and unless the l[State] Government shall by notification "dcontrolofthe 
excise otherwise direct, the general superintendence and 

adminimation of all matters relating to excise shall vest in the ,d ,is, 
Financial Commissioner. officms. 

(bj Subject to the general superintendence and control 
of the Financial Commissioner and unless the '[State] 
Government shdl by notification othcnvise direct, the 
Cn~miesionp,r sb i i  contrni aii other excise oiiicers in his 
division. 

(c) Subject as aforesaid and to the control of the 
- - -. -- .- - .- 

i. Su~snmteiIbr~eworci"Rovhciai"byiiir:Pdapiiti~ut~uC-uw~G~~d~, TG30. 
2,  ~ ; ~ b & ~ & f ~ ~ h ~ ~ ~ b  ' f i r t - i ; 1 b ' b ' ~ ~ e & v d l a ~ ~ d P ~ & V 1 1 u C ~ a . , ; 5 ~ z - ' - -  'QU, 

f 968. 
3. Substitutd for the  fords "E,cis&le articlc or articies" by the Govmmenr n t  

hdiz (Adapktion of baian LJW) Ordm, 193 7. 
I t .  S Z h e ' ; ! s t c : ! f ~ r & ~ ? ~ ~ ~ ~ ~ " ~ $ p h ~ ~ . l ~ ' ' ~ f i  ~ ~ r ~ i ~ t r ? f ~ ~ ~ ~ ~ h ~ ~ ! ~ h a ~ n ~  

been n-mbcrcd s Sch&~lt I by Em Punjab .4ct 9 of 1448, sectior! 9. 
5. See now €he Customs Act, 1962 (Act 52 of 1962). 
6. See now the Cantonment Act, 1924 (2 of 1924). 
7. See now ihe Indian Tariff Act, 1934. 
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Excise 
C o ~ o n e r .  

Their powas. 

Mode of 
confeaing 
powers. 

Power to invest 
persons with 
spccial pwcrs  
u n d ~  this Act. 

Corrsnissioner and m1e.s the ' [State] Government shall by notscation 
otherwise direct, the Collektor shall conwol all other excise officers 
in his district. 

9. The ' [Statel Government may by notification appoint an 
Excise Cornmissioncr, and, subject to such conditions and restrictions 
as it may deem %, lnay invesr -hn with aii or my uf the powers 
confmcd i;i; thc Fi:inzncial Ci;4Lssioile~ by fhix Act. 

'r 0. (a) There shall be such other classes of excise officers as 
the '[State] Government may by notification declare, and the '[State] 
Government may appoint as m y  persons as it deems fit to be excise 
officers of these classa. 

(b) The ' [State] Govenunent shall by notification delcare what 
powers under this Act shall be exercised by excise officers of  each 
class. 

(c) In conferring powers under this Act the, '{State] 
Government may empower persons by name or in virtue oftheir ofice 
or classes of oficials generally by their offic-id titles. 

1 .  The '1[State] Government may by notification invest any 
person, not being an excise officer, with power to perform all or any 
of the hctions of an excise officer unda this Act, and such persons 
shall in the exercise of these functions be deemed to be an excise 

' 

ofFic=r. 

12. The jurisdiction of the Financial Commissioner and of 
the Excise Commissioner shalt extend to 2[Haryana,] the jurisdiction . , r;. ~oiKli'sciuuel. s&s, cxtayJ :cij ibck &ivis;iox ;iGd the j..L..i:--Z- 

L U  wwbiluil 

of Collectors and other excise officers shall, unless the '[State] 
Go~-ernmmt shd.ll otherwise direct extend to the districts in vrhicll 
they are for the time being employed 

*,? ,tU, A '  YiiL ? [ K t 3 ~ g j  i;<jvei.&-iiL<ii rEJ. ;dy iiGiz.si;"fi &;2g&ld 

in r.he Financiai Cnmrrrissi~ner nr i~nrnmissiniler aII nr any nr' ;is 
gnwerx !!T?~PT f h k  -Art. except the pr!~.?'~!.: c g n f ~ ~ d  h~ -J c ~ r t i n n c  -------- I 4, 
21,22,31, 55 md 58 oft5is Act. 

1. Substituted for thc word 'Rovincial" by the Adaptation of Laws Order. 1950. 
2. Substituted for tbc word "Punjab" by tile Haryana Adaptation of Laws Order, 

1968. 
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delegation by the Financial Commissioner, or Collector to any petson 
or cia& of persons specified in such notification of any powers 
conferred by flus Act or excercised in respect of excise revenue llnder 
any Act for the time being in force. 

14. +An apped s h d  lie from an original or appellate order of Appeal. 
a e x k e  oEccr iz such cases Or CIGSS~S ~f CEES and to such authority 
as the .' [Stztcj G~vcmm.mt shall 1-y notification declare. 

2 115. (7) The Excise Commissioner may, suo lnotu at any t i tm Revision and 
or on an application made t6 hm, call for the record of any proceedings rnicw 

, which are pending befme, or have been disposed of by, any excise 
aficer subordinate to him for the purpose of satisfymg himself as to 
the legality or propriety of such proceeding or of any order made 
therein and may pass such orders in relahon thereto as he may deem 
fit : 

Provided that the application shall be made *thin a period of 
one hundred aud eighty days of the date of taking of tke proceedings 
or of passing of the order, as the case may be. 

(2) The State Government may by notscation &o confer 
upon any excise officer t he  powers af thc Excisc Commksiont- mder 
subsection ( I )  to be exercised subject to such conditions, and in r e s ~ c t  
of such areas, as may be specified in the notification. 

(3) The Excise Conmissioner or the excise oRcer on w b m  
powers of the Excise Commissioner have been conferred under sub- 
section (2) nuy review his own order. 

(9 The Financial Commissioner may, suo mob at any time 
or on an appiicatioli r tlade i" Lhn, cdi h i  eic fmaid of zji i z 2  dciided 
under the preceding subsections and, if in his opinion, the final order 
contains an erroneous decision on any question of law, he may pass 
such c:de-r -rz the c z ~ e  zs he ~ 2 :  deem fi. 

Commissioner undern this Act, excepi an order passed unricl- su'w 
section (+j, in c;ise or' d k c u v ~ ~ y  uT ;;ily rlcw u d  k>iPur ' ia~  n - u l t ~ ~  "1 

evidence which, after the, exercise of due diligence, was not within 
:,is hjfi-G-:e*c 2 1 ~  i;i;r;:d no; L- G~~$~~~- F;:- hira fit +Ae L=z -?;hz2 

5 .  Suosticuted for h e  word "Provincial" oy the Adaplatiuo of Laws Order, 1 950. 
2. Substituted by Punjab Act 8 of 1 965. section 2. 
3. SubstitntcdbyHaryanaAct28of 1973. 
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such order was made, or on account of some mistake or mor apparent 
on the face of the record, or for any other sufficient reason may, apply 
fbr review of sucb order to the Financial Commissioner within one 
hundred and eighty days from the date or that order. 

(6) The Financial Commissione~ may, on application made 
to him under sub-section (5) and in other cases suo motu at any time, 
rcvie-:J hrj; ctvn order. 

(7) An appeal against the order passed by the Financial 
Commissioner under this Act shall lie to the Statc Government, within 
a period of one hundred and eighty days of the date of passing of such 
order, in the m m e r  as may be prescribed by rules made under this 
Act. 

(8) TheS~c~vemmentmy,aianytime,c~fortherecord 
of any proceedings which are pending before, or have been disposed 
of, by any ofiicer for the purpose of satisfying itself as to the; legality 
or property of such proceedings or of any order made therein and may 
pass such order in relation thereto as it may deem &. 

(9) No order shall be made under this section which adversety 
af!?ects the rights of any person unless sucb person has been given a 
reasonable opportunity of being heard.] 

CHAPTER IIII 

I ~ F J J ~ ~ ,  ~ E G  15. No ! [~bGxiaq std  +& kGpfir, cwS&d or smpo+ed L W  

and transport of except - 
intoxicant. 

(a) after payment of any2[duty to  which it may be liable under 
this Act? nr execc!inn nf a h n n c  f??r scrh - pa--mi, and 

. . . - $$ ic ,..~i~::~::~~ --.;;:!: zZLk : ~ s ; $ ~ ~ ~ ~ ~  22 V5piZ-1 
1 

Governinent may i m p s e .  

Power urstaie 17. 'Tile '[State] G o v z m ~ ~ l t  mxj, by no titication - 
~rnvmrnmrt In 

prohibit import, 
expn and 
Wansport, of 
intosicants. 

- T .  - 
i . . ZfinsimIre w@r& '&cz@ie a-r$bie+" by *&F, w y m m s r  nf h i i a  

{Adaptation of Indian Laws) Order, 1937. 
2. Subsituted for the words "duty ofcusioms, or excisem which, it may be liable" 

by rhc Govemmmt of India (~daptation of Indian Laws) Order, 1937. 
3. Substituted for thc word "'Provincial" by the Adaptation of Laws Order, 1950. 



(a) * * ' * * prohibp the import or export of any 4[htoxicml] 
into or horn '[Haryaffa] or any part thaeot or 

(b) ipr~hibit t t  e transport of my *Iintoxicani] 
6 Y 5 * * * * * *  I I - 
18. Except as athewise provided by any rule made mdcr Pass~ntcwsary 

this Act, no 4[intoxicmfj exceeding such quantity as the 7[StateJ f~rimpot-expOfl 
r* ~ ~ u ~ r r n m n t ,  11xi; prmcr~l ik by not ifici2ior. shdl k ir;lpc I te& ex;r~:.ird a11t.j art sport. 

or transported except under a pass issued under the provisions of the 
next following section : 

Provided that in &e case of duty-paid foreign liquor such passes 
shall be dispensed with, unless the 8[State] Government shall by 
notscation othenvise direct : 

Provided, further, that on such conditions as may be determined 
by tbe Finamid Co&sionet, a pass granted under the excise law 
in force in another s[State] may b deemed to be a pass granted under 
this Act. 

19. Passes for the import, export or transport of J [ i n t ~ ~ i ~ m t ]  Grant ofpasa 
may be granted by the Coliector; for h p r t ,  

Provided that passes for the import and export of such export and 

J[intoxicantsl as tbc Financial Commissioner may form time to time v w f i  

determine, shdI be granted only by the FioanciaI Commissioner. 
CHAPTER 

2U. (1) (u) Nn 4[intoxicant] shall be manufactured or Mannhcture of 
cdE!;ted ; intoximk 

proiii'oh& Hcepr 
I. The~arr&'~~.iththcprevioussanctionoftheGovemor-GmusI"wereomitt~ mdmthc 

by the Devolution Act, 1920 (38) of 1920). provisions of this 
2. For notificalion prohibiting the import of gorgu. see Punjab Gazet ie, 19 1 5, Act. 

P z !  !. 3 1 ~ ~  6.  - , - ""--:..'" '-- ' " 2.. '-.-:.- ;- '" ,--- .- - 
t u j a v  uy ~ h i k r a  fiuop~srrul* ii:'ism t ~ i u c r  turd 

r&zcGcG,; &-Ghjx;s, Crds, ; $25. 

4. Substituted for the wards "Excisable articles" by thc Gavernrneni of India 
(iidaphtion ol'in&an Zam j &GET, i 537. 

5. For notiricaicn pronibiring the import, eq01-L transport mind pcssession of 
c ~ i h e ,  see Pu!jah Guzerte, i915, Part I .  page 81 I .  

6. The proviso. wiiir;t r v a  by ihc DGVOIU~~OII Acl, i920 (38 of i420j, was 
omi9d by the Gosernmm! of hdia (Adaptation of lndjan Laws) Orda, I 937. 

7. hbstituted by Adaptction of Laws Orda, 1950, for "PravinciJ". , 

8. Subdlucd by the Adap~tion of Lzm Orda, 1950, fbr "Province." 
9. Substituicd by Haryana Act 22 of 1996. 
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(b) no hemp plant ***** shall be cultivated ; 

(c) no tari-producing tree shall k tapped; 

($I no t ari shall be drawn h r n  any tree; and 

re) no person, shall use, keep or have in his possession any 
xatmids, stiJ1, utmii, iqlemerii CT :ppar%tls 1.vhmcever for the 
purpose tlrfmnl~ficturing my 2[mtoxicant] other than tari; except under 
the aufhoriq and subjeci to the terms and couditions or" a license 
granted in that behalfby the Collector. 

(2) No distillery or brewery s b d  be constructed or worked 
except under the authority and subject to the terms and conditions of 
a license ganted.in that behalf by the Financial Comnzissiona under 
section 21. 

4[{3) The State Government, if satisfied that it is necessluy and 
expedient so to do, may, by notification, prohiit manufacture of any 
intoxicant or restrict such manufacture by such conditions as it may 
notify.] 

Establishment or 21. The Financial Commissioner, subiect to such restrictions 
Lic.ensing of or conditions as the 3[State] Government my,  impose, may- 
didllaies and 
brewcrics. (a) establish a distilleq in which spirit may be manufactured 

under a license granted under section 20; 

(h) discontinue any distillery so established; 

(c) licence the construction and working of a distiiie~y or 
brewery ; 

(2) ~ & < e  ds yega&qg- 

( J )  the granting of licences for distilleries, stills or 
hewer ies; 

(2) the security to be deposited by the licensee of a 
- -  .. +A!!! !c:l? 2.r yfc*::F-V 

J :  

(3) t.h-5 pe"'d fnr which :h'ne iicensc s'naii be grimid; 
I d %  -1  ' ; -y j  iE, sp~ci;E;i c;z;z-ka;;GE &s2ckt t;;5;i!!.z., cT 

J 

+brewery and the w=chouses connected therewith 
1 -----ln ti - -  ---a - l m n + a ?  - . .rnm -*rt;rtlvl h%r Q r h d r ~ l p  n nf ~ n r l i g  Art  7 nf 191n 1. b 'lL wu1u;r u n  p-. ..-I V ..a,.. - I" ..--I-- - "- --- - --- - -- -. . 
2. Substituted for the words "Excisable articles" by the Go~ernmmi of hdia 

(Adapliation of Indian laws) order, 1 937 
3. Substituted for theword "Provincial" by the Adaptation ofLaws Order, 1950. 
4 .  Added by Haryana Act 22 of 1996. 
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and of the spirit or fermenied liquor made and stored 
therein; 

(5) the management and working of the distillery or 
brewery, 

(6) theformofawountstokmaintainedandtheretws 
to be submitted by the licensee; 

(71 the upkeep of buildings and plant; 

(8) the size and description of stills, and other plant; 

(9) the mufacture,  storiug and passing out of spirit, 
and the contents of passes; 

(12) any other mattm comcctd with the working of 
distiIZeries or breweries. 

22. The Financial Commissioner, subject to sue\ rmtrictiom mablis-t or 
or conditions as the '[State] G o v m m t  may impose, may-- licensing of 

~vaehousw. 
(a) establish or license a warehouse wherein any 2Cint~xicaq 

may be deposited and kept without payment of duty, 

(5) discontinue any warehouse so established. 

23. No 2[mtaxicmtl shall be removed from any distilkry, Removal of 

brewery, warehouse, or other place or storage established or licensed iu'o*icautfium 

under this Act, unless the duty (if any) jCpayab1e under Chapter distill~q, dc. 

h x  b e c ~  pGd ar a b ~ n d  h s  lee.= e._s;em:td fcr th.e payment tkrtof .  

24. (1) No person shall have in his possession any quantity of Possmion of 
azv 2fintfi~i:r:::t: ;:: ~ ~ c ~ . ~ ~  ~!fsc& ~ ~ ~ t ' : ~ ~ ~  l!Et..te] C . c ~ - ~ n t ,  intoxicants. - - -  - 
has, rmdel- section 5, declared to be the iirnit of retad saic. excepf 

I 
J-- *'- - - - c L - L c -  --A - --,,,A,,,, ..,:*I. .LA i ~ n  ~ n n l ; ; f ; m ~ ~  

tAllUCl L U G  PULUVl L t J  rUlU iii .IbbIJl I~LUIQL b 7  All1 u&r L 4 1 1 1  o wlu rull-rlu- 

P 5 i- 

1. Sutrstituld for the word ' P r o ~ c j a l "  by the Adaption of LAWS Ordcr, 1950. 
2. sEb&iuiFi kc W ~ J I  i js  ' ' G h ~ i ~ & i ~  A#$L:z'' h:" E c ~ c T ~ ~ G ;  G: 

(Adaplation oflndian Laws) Order, 1937. 
3. Substituted for the words 'imposed under section 31" by Government of M i a  

(Adaptation of Indian Laws) Order, 1 937. 
4. Omittedby Haryana Act Loof 1976. 
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(a) a license for the manufacture, sale or supply of such 
articIe; or 

(b) in the case of intoxicanting drugs, a license for the 
cultivation or collection of the plants fi-om which such drugs were 
produced; or 

(.. a pe.mit granted by the CoIIedor in that behalf. 

(2j Subsection ( I )  shall not apply t- 

(a) any '[intoxicant] in the possession of any excise officer, 
common carrier or warehouseman as such-, or - 

P) 2 * * , * * *  

(3) A licensed vendor shall not have in-his possession at any 
place, other than that authorised by his liceme, any quantity of any 
'[intoxicant] in excess of such quantity as the 3[State] Government 
has under section 5 declared to bc the lirrtit of sale by retail, except 
under a permit granted by the Collector in that behalf. 

Prohibition and (4) Notwithstanding anything contained in the foregoing sub- 
rmiction of sections, the 3[State] Government may by notification prohibit the 
"Ssersian Of possession of any [intoxicant], or restria such possession by such 
intoxicants in 
certain cases. conditions as it may prescribe. 

Possession of 4[U-A. No person shall have in his possessinn any unused and 
unused md printed label, cork, capsule or seal, duly zpproved by any authority 
p&t*lables* under this Act or mder any rule or order made thereunder for use by 
corks, etc. by 

a person licensed to establish or work a distillery or brewq or to c&persons , 
=tilt qGgr, =. &7y utbci !,&I, Lofd, cdps& Gin sed I T r ! , . .  .' 

. 
to be punishable. v , i , ~ L ~ l  IS zii 

imitation of such unused and printed label, cork capsule or seal, as 
the case may be : 

Provided that nothing herein shall apply t o -  
- .* ., -. ($ ; pcTsGG ;; L.fisc iG <5pb;isii Gi-  .&,&, 2 alrL;;; G..y Gr 

nrmR-eT or 10 i iq~ ~nr; r k r  

n I rt;, ~ , - ~ ~ ~ ~ G ; j ~ ~ ~ G , ~ ~ E ~ ~ ~ ~ - ~ ~ ~ ~ ~ ~ f ~ - ! ~ ~ ~ G ~ ~ ~ , ~ ~ ~ ~ . ~ < ~ ~ ~ f i ~ ~  
r 

pcrson specikd in clause b;, manufactures or prints any 
- b s ~ p A ! d  ?cr ',k.e .rxrar& "zckabjc zqkie'' b; I;lc I,.o\*mc",t of hg; 1. 

[Adaptation ofIndia Law) Order, 1937. 
2. Omitted by East Punjab Act 12 of 1949, setion 2. 
3. Sllbstitotd for the word 'Trovhcid" by lbc Adaptation of Law Order, 1 950. 
4. Insert& by Punjab Act 31 of 1963, section 2. 
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such label, cork, capsule or seal.] ProhiSition of 
possession of 

25. No person shall have in his possession any quantity of ~~,toX-Cmfi, 
any '[intoxicant], knowing the same to have h e n  unlawfully improved, dawfhl ly  
transported, rnanufac tured, cultivated or collected, or knowing the manufactured, 

pracrked duty not to 'nave p i d  thereon. imparlcd. etc. 

'[C.--Sale, Pur chase, or Consumption] ~ p , - ~ b : ~ + ; ? i ~ ~  &+ 

purck~sc, salc 
26. No Liquor shall be bottled for sale and no '[intoxicant] md complon 

shall be sold, except under the authority and subject to the term and of in toxic ants.^ 
conditions of a license granted in that behalf, provided that- 

1 a person licenced undm section 20 to cultivate the hemp 
2* * * * plant may sell without a license those portions of 
the plant from which any intoxicating drug can be 
manufactured to any person licensed under this Act to 
deal in the same or to any oficer whom the Financial 
Commissioner rnay appoint in this behaLC 

(2) a person having the right to the tari drawn ham any tree 
rnay sell the same witbout a license to a persoT, licensed 
to manufacture or sell tari under this Act ; 

(3) on such conditions as the Financial Commissioner may 
determine, a license for sale under the excise law for the 
time being in force m other parts of J[the whole of hdia 
except p a  0 States] may be deemed to be a license 
granted in that behalf under this Act ; 

(4) nothkg in this section qplies to the sde of =y foreign 
iiauor lawfuiiy prrjcured by auv yzt'soii for hk p k a i e  
ES; aod sold by him or on his behalf or on behalf of his 
represe~tatives in intercst upon his quitting a staiion or 
after his decease. 

>i<5) z-z sIa~e ~~j~;ez,xiEz~x ifxzfiz$-r& ;~z~~~2~~.~~~~~.~ .>T 
J 

( A d ~ p ~ o n  of M i 2  LWS j O I ~ H ,  ! 933 
1. The wgrds "or cwd' were oairted by Schdde Tr of India Act 2 r7f 1930. 
3. sgbdmrd  @y F~~dz1~  Ac:~ 22 & i s 6 .  
4. Substituted fm the wora 'BBritish India"by the India (Adaptation of Exisling 

Laws) Order OF 1947, as funher amended by 1h.c Adaptation of Laws Ordcr, 
1950. 

5. Added by Haryana 'Act 22 of 1996. 
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a the sale of any intoxicant or r e h c t  such sale by such 
conditions as it may no@, and 

(b) the purchase and consufnption of any intoxicants or restrict 
such purchase and consumption by such conditions as it may notify..] 

Grmt fif !*st ~l f  27, ('1,) '[Staiel Government may kaqe to mi not below 
m ~ n f a ~ s  ac. the age of twenty- h e  yead, on such conditions and for such period 

as it m y  d c m  fit, thc riglit- - 

(i) of manufacturing or of supplying by wholesale, or 
of both? or 

(iq of selling by wholesale or by reta*, or 

(iii) of manufacturing or of supplying by wholesale, or 
of both, and of selling by retail, 

any country liquor or intoxicating drug within any specified iocd area. 

(2) The Collect or shall grant to a lessee under subsection (1) 
a license in the term of his lease; and when there is no condition m the 
lease which prohibits subletting may? on the application of the lessee, 
grant a license to any sub-lessee approved by the Collector. 

Manufaare and 28. Wlfhin the limits of any mihtary cantonments, and within 
of *or in such distance from those limits as the [Central Government] in any . . 

military 
cantonments. 

case may prescribe, no licmsc for the manufacture or sale of liquor 
and no lease of the retail vend or liquor, such as described l i  section 
27, shall be granted unless with the consent of the Commanding 
Officer. - 

Prohihif.n~. of 
s z h  io perso= 
under Uie age of 

.?wnty-five 
years. 

Prohibition of 
cmp~oymrmt of 
me! under tht. 
azt? L7f f2 fiPaTS 

and oiwomm. 

29. No licensed vendor and no person in the employ of such 

intoxicating drug t 0 any person appxmt ty under the age of 4[twenty- 
five] years whether for consumption by such person or by another 
FFZZE md .=:hether ffir c ~ n s ~ ~ ! i n f i  E*. 13r &?he E ~ ~ ~ C P C  nf s ~ r h  
vendor. 

'PO. No person who is licensed to sell any liquor or mtoxicatlng 
drug for consumption on his premises shall during ~e hnurs in whch 
I .  Substitutd for the lwmrord "'Provincia!" by Ec Adaptation of Laws Order, 1950. 
2. ~ y & ~ p ~ ? ~ ~ ~ ~ t & ~ \ ~ r r i c ' b n ~ r n p r v r n " b ~ ~ ~ ~ h m n i ~ h i r r  -a- -~r-""-  -J-- - --- iini-'j~~$,SCC!iOu?. -- -- 
3. Substituted by $he Government of h d i a  I Adaptation of Indian Laws} Order, 

1937. 
4. Substituted for the word "eighlm" by East Punjab Act 12 of 1949, section 4. 
5. Substituted for the old scction by ibid, s d o n  5.  
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such premises are kept open for business, employ or permit to 

be employed, either with or without remuneration, any man 
under the age of 25 years or any woman ia any part of such 
premises in which such liquor or intoxicating drug is consumed 
by the public.] 

CHAPTER V 

31. '[Anexcise duty or a countervailing duty, as the b~,, 
case may be,] at such rate or rates as the '[State] Govenlment excisable 

shaU direct, may be imposed; either generally or tor any "rficl~. 

specified local xea,  oh any excisable article- 

(a) imported, exported or trasported in accordance with 
the provisions of section 16; or 

(b) manufactured or cultivated uader any license 
granted under section 20; or 

(c) manufactured in any distrllery established, or any 
distillery or brewery licensed under section 21 ; 

Provided as follows :-- 

f i  dutysba~lnotbesoimposedonanyarticle~vhich 
has been inprted into * * Indid and n.3 liable 
on importation to duty under the 'Indian TarrifAct, 

8 of 
1894 

1894, or the ?Sea Custom Act, 1878; 

1878. 
Explanation.- Duty may be imposed under this sectior~ 

at different rates according to the places to which m y  excisable 
article is to be removed for consumption, or according to the 

I. Substitutcd for thc words "A duty" by the Governn~ent of tndian (Adaptatiorl 
of Tndian Lawsj Order, 1937. 

2. Substitutcd for the word "Provincial" by the Adapra~im of Laws Order, 1950. 
3.  Thc words ' lhe  Provir~ccs of' omitted by the Adaplaiion of Laws (Third 

Amcrldnlcnt) Order. 1951. 'Chc words " the Provinces of India" had bcm 
subsliruted for thcwords "British India" by thc Indian Itrdcper~dence(Adaptarion 
of Bmgal and Punjab Acts) Order, 1948. 

4. SeenowthcIndianTarrifAct.l934,1ndia~c,VolumeVn. 
5.  See now the Chs~orns Acl, 1962 (Act 52 of 1962). 
6.  Prclvi.iso (ii) was r_rrni~wd by cJ!e Gcwmmenl cf India {,4dapt;ltion of hidim 

Laws) Order, 1937. 



326 EXCISF I1914 : Pb. Act 1 

vaying strellgths and quality of such article. 

Mmncr in which 32. Subject to such rules regulating the time, place and manner 
duty may be as the Financial Comrrrissioncr may prescribe, such duty shall be levied 
Icvicd. rateably on the quantity of excisable articTe imported, exported; 

transported, collected or manufactured in, or issued from, a distillery, 
brewery nr warehouse : 

Provided that duty may be levied- 

rrr) on intoxicating drugs by an acreage rate levied on the 
cultivation of the hemp ' * * * plant, or by a rate charged 
on the quantity collected; 

) on spirit or beer nmiufactured in any distile~y extabtshed, 
or my dis~il lay or brewery licensed, under this Act, in 
accordance with such scale of equivalents calculated on 
the quantity of materials used, or by the degree of 
attenuation of the wash or wort, as the case maybe, as the 
'[State] Government may prescribe; 

(c) ontari,byataxoneachtreefiomwhichthet~isdrawn 

Provided further that, where payment is made upon issue of an 
excisable article for sale from a warehouse established or 
licensed under section 22(a) it shalt be made- 

(n) if the '[State] Government by notification so directs, at 
the rate of duty which was in force at the date of import 
of that article; or 

(5) in the  absence of such direction by the ' [State] 
Government, at the rate of duty which is in force on that 
article on the date when it is issued f7om the warehouse 

P a p c u t  of grant 33. Inserted of or In addition to any duty leviable under t~ 
of leascs. Chapter the '[State] Government may accept payment of a surnin 

consideratian of the lease of any ri&t under section 27. 
Saving for dutiw ?[33-A. (1) Until provision to the contrary is ma& by 
being levied at 
co~~~rnencanen~ 

'[Parliament], the '[State] Government may continue to levy axy duty 

oithc 
- 

1. Substituted for the word "'Provincial" by the Adaptation ofLaws flder, 1950- 
Conslitulion. 2. S. 33-AwasinserledbythcGovmrncnrofhha(AdaptariondIndian Laws . - 

Order, 1937. 
3. Substitu~d Ear the words 'Yhc Ccntral Legisl;ltur$' by the.+daplation of Laws 

il'hird Amendment) Order of 195 1. 
4. Thc words 'or coca' were omilted by Schedule H of ~ncfa Act, 2 of 1930. 
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* * * * which it was lawfully levying immediately before the 
cornencement of the 5[Constitut~on], under this Chapter as then in 
force. 

(2) The duties to which this swtion applies are- 

(a) any duty on intoxicants which are not excisable articles 
within the meaning of this Act; and 

(b) any duty on an excisable article produced outside India 
and imported into '[El aryana] whether across a custom 
&ontier as defined by the Central Government or not. 

(3) Nothing in this section shall authorise the levy by the 
2[State] Government of any duty which as between goods 
manufactured or produced in the "State] and similar goods not so 
manufactked or 'pioduced, discriminates in favour of the former, or 
which, in the case of goods manufactured or produced outside the 
3 [State], discrimates between goods manufactured or produced in one 

locality and similar goods manufactured or produced in another 
. 

locality. 3 
CHAPTER W 

LICENSES, PERMITS Ah" PASSES. 

34. (1) Every license, permit or pass granted under the Act shd  Fea for terms, 
be granted- conditions and 

form of; a11d 
(4 on payment of such fees, if any, dmation of, 

licenses, permits (b) subject to such restrictions and on such condtions, and 

(c) in such form and containing such particulars, 

(d) for such period, 

as the Financial Commissioner may direct. 

(2) Any authority granting a license under this Act-may Smity. 
requke the license to give such security for the observance of the 

I .  Substituted for the word "Punjab" by Haryana Adaptation of Laws (State and 
Cbncurret~t Subjects) Ordcr. 1968. . ,  I 

2. Substituted for the word "Aovincial" by Ihc Adaptation of Laws Ordcr, 1950. 
3. Substituted for the word "Provincc" by the Adaphlion of Laws Order, 1950. 
4. The words '10 which this sectjor~ applies" omitted by the Adaptation of LAWS 

(Third Amendment) Ordw of 195 1. 
5. Substituted hr the words "Grrvernmcnt of India Act. 1 935". by the Adaptatiorh 

of laws [Thirdhcndment) Order, 195 1 .  
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terms of his license, or to make such deposit in lieu of security, as 
such authority nlay think fit. 

4[(3) Whenever the authority which granted a license. permit 
or pass mder this Act, considers that such license, permit or pass 
should be amended for any cause, it may, after notice to the holders of 
its intention to do so, amend such license, permit or pass.] 

Grant of iiccocti 35. (1) Subject to the rules made by the Financial 
for sale. Commissioner under the powers conferred by this Act, the Collector 

may grant licenses for the sale of any 'lintoxicant] within his district. 

Ascertainmmt of (3 Before any license bgranted in any year for the retail 
~nblico~inion-  sakofliquo~forconsumptiononmypremiseswhichhavenot~en 

so licensed in the precedhg year, the .Collccior shall take such 
measures, iri accordance with rules to be made by the =[State] 
Goyetnment in this behalf, as may best  enable him to ascertain local 
public opinion in regard to the licensing of such ph i ses .  ' -  

(3) AIicemeforsaleinmoretbmonedistrictof3[Haryana] 
shall be granted by the Financial Commissioner only. 

Pawer to cancel 36. Subject to such restrictions as the "State] Govemnerlt 
or suspend may prescribe, t h e  autboriy granting any license, permit or pass under 
Iicascs. etc. tfu's Act may 'cancel or suspend it- 

(@ if it is lransferedpr subIe: by &e holder  hereof 
without the penmission of the said authority, or 

@) ifany dutyorfeepayable bytheholderthereofb 
not duly paid; or 

c in the event of any breach by the holderofsuch 
license, permit or pass or by his servants, or by any ! 

one acting on his behalf with his express or implied I 
permission, of any ofthe t m s  or conditions of such 
license, permit or pass; or 

if the holder thereof is convicted o f  any offence 
. - .  

1. Sabslituted for the wards "excisable article'' by the Government of India 
(Adaptation of Indian Lakvsvsj Order. 1937. 

2. Substituted for thc word "Provincial*' by thc Adapation of Laws Order, 1950. 
3. Substituted for the word "Punjab" by the Haryana Adaptntion af Laws (Statc 

a11 d Concurrcnr Subjects) Ordrr, 1468. 
4. Added by Harydna Act 22 of 1996. 
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punishable under this Act or any other law 
for the time being in force relating to 
revenue, or of any cognizable and 
nonbailable offence or of any offence 
punishable '[under the Dangerous Drugs 
Act, 1930 or], under the *Merchandise Marks 
Act, 1889, or of any offence punishable 
under sections 482 to 489 (both inclusive) 
of the lndian Penal Code; or 

(e) i f  the holder thereof is punished for any 
ofTence referred to in clause (8) of section 
167 of the 'Sea Customs Act, 1878; or 

fl where a license, pe~mit or pass has been 
granted on the application of the grantee of 
a lease under this Act, on the requisition in 
d i n g  of such grantee; or 

(g) at will, i f  the conditions of the Iicense 01. 

permit provide for such cancellation or 
suspension. 

37. When a license, permit or pass held by any person POW 10 cancel 
iscancelledunderclauses(a),(b),(c), (d) or(e)ofsection36 anyotherlicense. 
the authority aforesaid may cancel any other license, permit or 
pass granted to such person IPy, or by the authority of the 
$[State] Government], within the same district under this Act 
or under any other law for the time being in force relating to 
excise revenue or under the Opium Act, 1 8 7 8, s d  the Financial 

1 of 
187X . Commissioner may cancel any such license, permit or pass 

granted to such person in any district to which this Act applies. 

38. In- the case of cancellation or suspension of a power to recover 
license under clauses (a), (b), (cj, (dl or iej  of seclion 3d, rhe fcc. 

fee payable for the baIance of the period for which any license 
would have been current but for such cancellation or 
suspension, may be recovered &om the ex-licensee as excise 
revenue. 

I .  ' hscrtcd by Schedule I1 ofcentral Acl2 of 1930. 
2; SeenowIheTradcaudMerchmdscMarksAct, 1958(Ccntral k143of1958). 
3. See now Customs Act, 1962 (Central Act 52 of 1962) 
4. Lnsmted by thc Govcrmcul of india (Adaptation ofhdiau h w s )  Order. 1937. 
5. Substituted for h e  word "Provincial" by the Adaptation of Laws Order, 1 950. 
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Power of 
Collector to Lake 
gram under 
managemcat or to 
rcjclI. 

No compensation 
or refund 
claimable for 
cancdlIation or 
suspension of 
license, etc., 
under this 
scction. 
Power to 
uithdr ant 
l icens~ .  

Compensation in 
the case of 
withdrawal. 

Surrender and 
disposal of 
stock. 

39. If any holder of a license granted this Act, or any person 
to whom a lease has been granted under section 27, makes dehult in 
complying with any condition imposed upon him by such l imse or 
lease, the Collector may take the grant under management at Ihe 1 6 k  
of the person who has so defaulted or may resell it and recover in the 
manner laid down in section 60 of this Act any deficiency b price 
and all expenses of such re-sale. 

40. When a license, permit or pass is cancelled or ssspended 
under clauses (a), @), (c), (d) or (e) ofsection 36 or under siction 37, 
the holder shall not be entitled to any compensation for its cacellation 
or suspension, nor to the r e b d  of any fee paid or deposi made in 
respect thereof. 

41. ( I )  Whenever the authority which granted a licens~ permit 
or pass under this Act considers that such license, p&t or pas should 
be withdrawn for any cause other than those specified insectr~n 36, it 
may l[on remitting a sum equal to the amount of the fees pa(ab1e in 
respect thereof for fifteen days,] withdraw the license either- 

(a) on the expiration of fifteen days ' notice in vrlthg 
of its intention to do so; or 

forthwith without notice. 

(2) IfanyIicense,permitorpassbewith&awnunder:1ause 
{b) of sub-section (I) ,  Z[in addition to the sumremitted as afocsai&] 
there shalI be' paid to the licmee 3 [ 1 [ s u ~ h  further sum] (if ay) by 
way of compensation as the Financial Commissioner may dirct. 

(3) When a license, permit or pass is withdrawn u w r  this 
section, any fee paid in,advance or deposit made by the licnsee in 
respect thereof shall be refi~nded to him, after deducting thcamount 
(ifany) due to the '[State] Cmvernment. 

'[41A. (1') When a license, permit or pass is  withdrgvn under 
subsection (1) of section 41 or amended under sub-sec:on (3) of 

1. Substituted for the word 'Trovincia~" bythe Adaptation of Lays Ordcr, 1 ?SO. 
2. Omitlcd by Haryma Act 22 of 1996 and further inserted by Hayma Act 20 of 

1998. 
3. Subsliluted by H w a a  Act ZO of 1998. 
4. Insend by Haryana Act 2.2 of 1996. 



191 4 : Pb- Act 1 1 bXClSE 33 1 

section 34, the holders of Iicenses, permits or passes shall surrender 
the stock, as required in the notic,e issued in this behalf, remaining 
unsold with them on the date of withdrawal or amendment in the 
license takes effect to the Deputy Excise and Taxation Commissioner 
or Excise and Taxation Oacer (Excise) of the district concerned and 
any excise duty realised by the Government on the stock so 
surrendered shall be refundable. 

(2) Notwithstandrng the fact that the period during which any 
license, permit or pass is to be in force has not expired, the Collector 
may direct the holder thereof to dispose of his stock of intoxicant or 
export the same against valid permit before such date as may be 
specified in the order. 

(3) The Collector may also direct the owner of he stock of 
any intoxicant, who does not hold any license, permit or pass for such 
stock to surrender such stock to the Deputy Excise and Taxation 
Commissioner or the Excise and Taxation Officer (Excise) of the 
district concetned before such date as m y  be speiiified in the order, 
and the owner shall comply with such direction.] 

42. ( I )  No license, permit or pass granted under this Act shall 
be deemed to be invalid by reason merely of any technical defect, 
imegulanty or omission in the license or in any proceedings taken 
prior to the grant thereof. 

(2) The decision of the Ficancid Commissioner as to what is  
a technical defect, irregularity or omission shall'be final. 

43. No person to whom a license, pennit or pass may have 
been granted shall be entitled to claim any renewal thereof, and no 
claim lie for damages or othe~wise in consequence of any refusal to 
renew a license, permit or pass on the expiry of the period for which 
it remains in force. 

44. (2) No holder of a license granted under this Act to sell an 
'[intoxicant] shall surrender his license except on the expiration of 
one month's notice in writing given by him to the Collector of his 
intention to surender the same and on payment of the fee payable for 
the license for the whole period for which it would have been current 

Tccllnical 
irrcgularitia iu 
license, etc. 

No claim in 
consoqumcc of 
rcfusal to ralcw a 
licmse, ac. 

Surrender of 
license. 

but for the surrender : . . 

1. Substitatd for the word "excisable article" by thc Government of India 
(Adaptation of Indian Laws) Order, 1937. 
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Power Lo cnicr 
and inspcct 
places of 
manuffacturc and 
sale. 

Powers of cxcise 
oificcrs EO 
invcstigat c 
offences 
punislrablc urlder 
this Act. 

Provided that, if the Collector is satisfied that there is sufficient 
reason for surrendering the license, be may remit to the holder thereof 
the sum so payable on surrender or any portion thereof. 

(2) Sub~section(1)shaIlnotapply inthecaseofanylicense 
granted under section 27(2). 

Explanafio?~.- The words L%older of a license" as used in this 
section include a person whose tender or bid for a 1ice1:rlsc has been 
accepted although he may not actually have received the license. 

C W T E R V I I .  

45. Any excise officer not below such rank ;is the '[State] 
Government may prescnlx may- 

(cf) enter andinspect, at anytime by day or bynight, any 
place in which any licensed manufacturer carries on the 
manufacture of or stores any '[intoxicant]; 

(b) enter and tospect, at any time within the hours, during 
which sale is permitted, and at any other time during which 
the same may he open, any place in which any '[intoxicant] 

, is kept for sale by any person holding a license under this 
Act ; 

(c) examine accounts and registers, test, measure or weigh 
any materials, stills, utensils, implements, apparatus or 
'[intoxicant] found in that place ; 

(d) seize any accounts, registers, measures, weights or testing 
instruments which he has reason to believe to be false. 

46. (1) The 2[State] Government may by notification invest any 
excise officer, not hiow the rank of sub-inspector with power to 
investigate any offence punishable under this Act, c o h t t e d  within 
the limits of the area in which the ofticer exercises jurisdiction. 

2 )  Every oficer so empowered may within those Iimits 
exercise the same powers in respect of such investigation as an officer 
in charge of a police Station may exercise in a cognizable case under 

I Susbstituted for the words "stcisable article" by thc Government of lndia 
(Adaptation o f  Indian hxs) Order, 1937. 

2 Subsritutcd for the word "Provinciaf" by the Adaplation ofLaws Order, 19$0. 
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v of the provisions of J[Chapter XI1 of the Code of Crimirrat 
lags Procedure, I973 .] 

47. Any officer of the  excise, police, salt or land 
revenue department, not below such rank and subject to such 
restrictions as the2[State] Government may prescribe, and my 
other person duly empowered by notification by the '[State] 
Government i n  his behalf may arrest without warrant any 
person found committing an offence punishable, under section 
61, or section 63, and may seize and detain any i[intoxicant] 
or other article, whcih he has reason to believe to be liable to 
consfication under this A c t  or other law for the time being in 
force relating to excise revenue; and may detain and serach 
any person upon whom, and any vessel, raft, vehicle, animal, 
package, receptacle or covering in or upon which he may have 
reasonable cause to suspect any such ajicle to be. 

38. A magistrate baving reason to heiieve that an 
offence under section 61 or 63 has been, is being, 01. is likely 
to be cormnitted, may - 

(a) issue a warrant forthe search of any place in which 
he has reason to believe that any '[intoxicant] still, 
utensil, implement, apparatus or materials, in 
respect of which such offence has been, is being 
or is likely to be committed, are kept or concealed, 
and 

(a) issueawarrantforthearrestofanypersonwhom 
he has reason to believe to have been, to be, or to 
be likely to be engaged in the commission of any 
such offence. 

49. (1) Whenever any excise officer not below such rank 
as the '[State] Government may by notification prescribe, has 
reason to believe that an o ffcnce punshiable under section 6 1, 
section 62, section 63, or section 64, has been, is .being, or is 
likely to be ctlmnzitted it1 any pIace; and that a search-warrant 

Powers of a r r m  
=inre and 
dctcnt iori. 

Powel or 
rnagsuatero 
issue warrml for 
search 0s arrcst. 

Power of excise 
oficer to search 
without warrant 

t. Subslituted for thc words +'excisable articir" by thc Covernmcnt of India 
(Adaptation orIndian Laws) Order, 1937. 

1. Subsiiruted for h e  word ~-Provinciai~~ by d l e ~ d a ~ t a l i i n  of ~ a w s  order, 1950. 
3. Substituted by Haryoa Aer 5 of20fi3 
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Powa of Excisc 
Oficers ro obtain 
in fom atio n . 

Procedure 
relating to 
searches, etc. 

cannot be obtained without affording the offender an 
apportunity of escape or of concealing evidence of the offence, 
he may, at any time, by day or night enter and search such 
place. 

(2) Every excise officer as aforesaid may seize 
anything found in such place which he has reason to believe to 
be liable to confiscation under this Act, and may detain and 
search and, if he thinks proper, arrest any person found in such 
place whom he has reason to believe to Ix guilty of such offence 
as aforesaid. 

'[49-A ( I )  Any Excise Officer, not below such rank as 
the '[State] Government may by notification prescribe may by 
order require any person to h i s h  to any specdied authority 
or person any such infomation in his possession concerning 
any unlawful import, transport, manufacture or possession of 
any intoxicant, or any materials, still, utensil, implement, or 
apparatus whatso ever, for the purpose ,of manufacturing any 
intoxicant, or any unlawful cultivation of any plants fiom whicb 
an intoxicating drug can be produced as may be secified in the 
order. 

(2) Any person upon whom an o~der is served under 
sub-section ( I )  shall be bound, in the absence of reasonable 
excuse, to furnish correct infomution.] 

50. Save as in this Act otherwise expressly provided, 
the provisions of the Code of Criminal Procedure, -'[1973]; v ,r 
relating to arrests, detentions in custody, searches , summonses, 1898. 
warrants of arrest, search-warrants, production of persons 
arrested and investigation of offence shall be held to be 
applicable to dl action taken in these respects under this Act : 

Provided that- 
( I )  any offence under this Act may be investigated by 

an officer empowered under section 46 without the order of a 
magis-trat e; 

(2' whenever an excise officer below the r a k  of 
CoIlector makes any arrest, seizure or search he shall within 

1. - Addcd by East Punjab Act 9 of 1948, section 3. 
2. Substituted for the word "Provincial" by t l ~ c  Adaptatim of Laws Order, !P5O. 
3. Substituted by Hary.dna Act 5 of 2003. 
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twenty-four. hours thereafter make a full ~aeport of a11 the particluars 
of the arrest, seizure or search to his immediate ofijcial superior, and 
shaU, unless bail be accepted under section 73, take or send the person 
arrested or the article seized, with dl convenient despatch to a 
'[Judicial Magistrate] for trail or adjudication. I 

51. All police officers are required to aid the excise officers 
in the due execution of this Act, upon request made by such excise 
officers. 

52. (a) Every owner or occupier of land '[or any building] and 
the agent of any owner or occupier of land '[or any budding] on 
which- 

(b) Every lmbxdar, village headman, village accountant, 
village watchman, village policeman and every officer employed in 
the collection of revenue or rent of land on the part of Government or 
the Court of Wards in whose village- there shall be any manufacture 
or illegal import or collection of any 2[intoxicant] not licensed under 
this Act, or any unlawful, cultivation of any plants .&om which an 
intoxicating drug can be produced, shall be bound, in the absence of 
reasonable excuse, to give notice of the same to a magistrate or to an 
officer of the excise, police or land revenue depmment as swn as the 
fact comes to his knowIedge. 

' .  '[52-A ( I )  Every owner or occupier of any premises and every 
owner of any vehicle shall be bound to exercise due diligence in order 
to make &re that such premises or vehicle is not used for commission 

, ' of any offence punishable under this Act. 

(2) Any person who act$ in contravkntion of the provision of 
subsection (I) shall be liable for an offence c o d t t e d  under this 
Act.] 

53. E~leryoficer in charge cf a police station shall take charge 
of and keep in safe custody, pending the orders of a magistrate, or of 
the Collector of of an officer empowered under section 46(1) to 
investigate the case, all articles seized under this Act which may be 
delivtred to him, and shall allow any excise oficer who may 

1. Lnsertd by Ean Punjab Act 9 of 1948, section 4. 
2. Substituted Tor tbc words "excisable article" by the Govemrnenf of lndia 

Policc to aid 
excisc officers. 

Duty of land 
holders and 
olbers to give 
infomutian. 

Use ofprcmises 
or vdcle owned 
by owner or 
occqier. 

Di~ty of officer 
inclarge of 
puke station to 
takt chargc of 
iutic1esei1.d. 

(Adaptation of Indian Laws) Ordcr, 1937. 
3. Inserld by flaryana Acl19 of 2002. 
4. Substiluted for t l ~  e word "'magistrate" by Punjab Act 25 of 1964. 
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Power to closc 
shops for Ihc 
sake of public 
peace. 

Measures, , 

weights and 
t&g 
inmments. 

Power of State 
Government to 
cxcmpt 
inloxicanls From 

provisions of 
rhc hcf . 

accompany such articles to the police station, or may be deputed for 
the prupose by his superior officer to affix his seal to the articles and 
to take samples of and fiom them. All samples so taken shall also be 
sealed with the seal of the officer in charge of the police station. 

54. (1) The District Magistrate or a SubDivisional Magistrate 
by notice in writing to the licensee may require that any shop in which 
any 3[intoxicant] is sold shall be closed at such times or for such 
period as he may think necessary for the preservation of the public 
peace. 

(2) Ir a riot or unlawful assembly is apprehended or occurs in 
the vicinity of any such shop, '[an Executive Magistrate] of any class 
may require such shop to be kept closed for such period as he may 
think necessary : 

Provided that where any such riot or unlawful assembly occurs 
the licensee shall, in the absence of a magisbate, close his shop without 
any order. 

(3)' When any S ub-Divisional Magistrate makes a direction 
under sub-section ( I )  or ?[any Executive Magistrate] makes a direction 
under &sub-section (2) he shall forthwith inform the Collector of hs 
action and his reasons therefor. 

CHAPTER VI I1 

55. Every person who manufactures or sells any qintoxic&] 
under a license granted under this Act shall be bound- 

(n) to supply himself with such measures, weights and : 

instruments as the ~mancial ~orhmissioner may . 

and to'keep the same in good conditions ; and 

(hl ,  on the requisition of any excise officer duly empowered 
by the Collector in that behalf, at any time to mensure, 
weigh or test any 3[intoxicant-j in his possession il such , 

manner as the said officer may require. 
, 

56. The '[State] Government may by notification, either 

1. Substituted for the words "a magistrate" by Punjab Acl25 of 1964. 
2 Substitfled for the words "'any magistrate" by ibid. 
3. Subslitutcd for the words "excisable mic~c;' by the Govmnmcnt or [ndia 

(Adaptation nf Indian I .aws ) Order. 1937 
4. Substituted for lhc word "Prolincial" by the Adaptation of Laws Order, 1950. 
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wholly or partially and subject to such conditions as it may think fit to 
prescribe, exempt any 3[intoxicantJ from all or any of the provisions 
of this Act. 

'157. (1) No suit or other proceedings shall be entertained or B& suits. 
continued in any civil court against withdrawal or amendment of a 

licence, permit and pass for any damages, remission or compensation 
on the grorind that any Ioss is sustained by the withdrawl or amendment 
thereof. 

(2) No suit shall lie in any civil court against the Government 
or any officer or person for h g e s  for my act done in good faith or 
ordered to be done in pursuance of this Act or ofany other law for the 
time being i.n force relating to the excise revmue. 

'[57-A ( I )  The State Govament may, from t h e  t o  time by Fixation ofprice 
notificati~n, fix the prices of plain spiced and special spiced countary orintoxicanls to 

spirits, Yrum and gin of specified strength] bulk or bottled or both, bc by 
di s~ i l ld t i  for sale by the distillcries after taking -into considel-atior~ [heir 

\ manufacturing cost. . -- 

(21 The licensee shall maint&n in the ofice of the Distillery 
Inspector a Statement of the current prices of plain, spiced and special 
spiced country spirits, and gin of specified strength], bulk as 
well as bottled, in accordance with the prices fixed by the State 
Government under sub-section ( I ) .  

6[(3) No licensee shall sell country spirits, rum and gin of 
specified stTength at prices werent &om those fixed under sub-section 
! 111 

58. (1) The ?State] Government may, by notification, make rules ' Powers of Stale 

for purposes of carrying out the provisions of this Act or any other G o v m e n t  to 

law for the time being in force rebtiog to  excise reyenuc. makc n11es 

2 In particular, and without prejudice to the state generality 
i 

ofthe foregoingprovisions, the '[State] Government m y  make rules- 

1. &bstitukd by h a  ~ c t 2 2  of 1996. 
2. Substirutcd for thc word "Rovi11cid" bythe Adaptation of Laws Order, 1 950. 
3. Substitntd for h c  words "excisable articles" by thc Govermcni of India 

( ~ d a ~ c a t i o n  of Indian Laws) Order, 1937. 
4. Insertd by Haryma Act I 0  of 1976. 
5 .  Insdcd by IIaryaua h i 1  2 uC1990. 
6. Substituted by ibid 
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((I) prescribing the duties of excise offcers; 

(b) regulating the delegation of any powers by the Financial 
Commissioner, Comrrrissioners or ColIector. under section 
13, clause (b) ; 

(c) prescrjbingthetirneandmannerofpresenting, and the 
procedure for dealing with appeals &om orders of excise 
officers; 

(d )  regulating the import, export, transport m possession of 
any '[intoxicant] 2[or excise bottle and the transfer, price 

I or use of any type or description of such bottle]; 
' >[(dn) fxing the prices of beer md Indian made ibreign spiry t to 

be c h q e d  by the breweries and distillerie; respectively ;] 

(e) regulating the periods and localiiies for which, and the 
persons, or classes of persons, to whom, 'icenses, permits 
and passes for the vend by wholesale or by, retail of any 
[intoxicant] may be granted and regulating ;he. number 

of such licenses which may be granted in @ Iocal area, 

&I prescribing the procedure to be followed ad the matters 
to be ascertained before any license is grantei for the retail 
vend of Iiquor for consumption on the prenises; 

(g) for the prohibition of the sale of any I [intolccant] to any 
person or class of persons , 

(h) regulating the power of excise officers to summon 
witnessess liom a distance; 

(i) regulating the grant of expenses to witnesses and 
compensation to persons charged with offences under this 
Act and subsequentl~ released. discharged or acquitted; 

) for the prohibition of the employment by n license-holder 
of any person or class of persons to assist in his bussinas 
in any capacity whatsoever, 

(k) for the prevention of drunkenness, gambling and 

1. Subs~ituted for thc words "excisable' articles" by the Govcrnnimt of India 
(Adaplation of Lndiari Laws) Order. 1937. 

2 .  Inser~cdbyPuqiabActIof194O~section3. 
3. Inserled by Haryana Act 10 of 1976. 



1914 : Pb. Act I 1 EXCISE 339 

disorderly conduct in or near my licensed premises, and 
the meeting or remaining of persons of bad character in 
such premises; 

'[{o pro hibiting the printing, publishing or otherwise 
displaying or distributing any advertisement or other 
matter commanding or soliciting the use of, or offenng 
any intoxicant calculated to encourgae or incite any 
individual or class of individuals or the public generally 
to commit an offence under this Act, or to commit a breach 
or evade the provisions of any rule or order.msde 
thereunder, or the conditions of any license perrnit or pass 
obtained thereunder; 

(no prohibitingwithinthe?[State]theciruclation,distribution 
or sale of iy newspaper, book, leaflet, booklet, or other 
publication printed and published outside the '[State) 
which Contains any advertisement 01- matter of the nature 

, described in clause (Ij . 
(71) declaring any newspaper, book, leaflet, booklet, or other 

publication, wherever printed or published, containing any 
advertisement or matter [of the nature described in clause 
( I ) ]  to be forfeited to the J[State] Government; and 

(4 irrFlt:m&ting generally the policy of prohibition.] 

(3) The power conferred by this section of nzaking rules is Previous 

subject to the condition that the rules be made after previous publiwtion of 

publication : rules. 
, . 

Provided that any such rules may kk made without previous 
publication if the 4[Statej Government consider that they should be 
brought into force at once. 

mks- Financial 

(0) reguIatingthemanufacture,supply,storageorsdeofany Cornmissi~u R to 
make rules. 

'[i~iroxicant] , including- 
I Clausc (11, (al): (n) and ( 0 )  inserted by East Punjab Act 9 of 1948. section 5.  
2. Substituted by, the Adaptation of taws, Ordcr, 1950, for "Proviucc.:' 
3 Subsritutd for the words "commending or soliciting the usc of, or orcr i~~g  any 

itoxicaot", by Punjab Act No. 18 of 1955, section 2. , 

4 Sabsiituted for the word "Provincial" by the Adaptation of 1,aws Ordcr, 1950. 
5. Subsurutd by llie GVLC~UIUUI~ of lridia \Aaaplauon of Indian Laws) Order, 

1937, For "excisable arlicle". 
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(0 the character, erection, alteration, repair, inspection, 
supervision, management and control of any place for the 
manufacture, supply, storage or sale of such article and 
the fittings, implements; apparatus and registers to be 
maintained therein ; 

(ii) the cultivation of the hemp * * * * * plant and 
the collection of spontmcous growth of such plant and 
the preparation of any intoxicating drug;  

(izi) the tapping or drawing of tari fiom any tari-producing 
tree ; 

(b) regulating the bottling of liquor for purposes of sale; 

(c) regulating the deposit of any '[intoxicant] in a warehouse 
and the removal a f any l [intoxicant] from my warehoke or from any 
distillery or brewery ; 

(d) prescribing the scale or fees or the mariner of king the 
fees payable m respect of any liceme permit orpass or in respect of 
the storing of any '[intoxicant] ; 

3[(e) regulating the time, place and manner of payment of any 
duty, fee or penalty ;j 

&I prescribing the authority by, the restrictions under, and 
the conditons on, which any license, permit or pass may be graoted, 
including provision for tbe following matters- 

(i) theprohibitionoftheadmixturewith~y1[intoxicant]of 
any substance deemed to be noxious or objectionable; 

(ii;) the regtilation or prohibition of the reduction of liquor by 
a licensed manufacturer or licensed vendor &om a higher 
to a lower strength ; 

(iii) the fixing of '[the strength at which intoxicants i ~ a n  be 
sold], supplied or possessed ; 

1. Substituted for thc words "c~cisabIe mide" by the G o v m m t  of India 
(Adapt ation of hdi  an Lvwc,) Drder, I93 7. 

2. Subslituted by HaryanaAct I 0 of 1976. 
3. Subsdrured by I t d r y a a  Act 5 of 2003. 
4. The words "or m a "  were omitted by SchduIc 11, Act 2 5f 1930. 
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'[(iiio) the fixing of the price below and above which any 
intoxicants shall not be sold or supplied by the licensed vendors ;] 

(iv) the prohibition ofsde of any '[intoxicant] except for cash; 

(19 the fixing of the days and hours during which any licensed 
premises may or m y  not be kept open, and the closure ofsuch premises 
on specid occasions; . 

(119 the specification of the nature of the premises in which 
any '[intoxicant] may be sold, and the notices to be exposed at such 
premises; 

(q the forms ofthe accounts to be maintained and the returns 
to be submitted by license-holders; and, 

(viii) the prohibition or regulation.of the transfer of licenses; 

(gj fi) declaring the process by which spirit shall be 
denatured; L . 

(ii) for causing spirit to be denatured through the agency 
or under the supervision of its own officers; 

(iid for ascertaining whether such spirit has been 
denatured; 

(h) . ,  providing for the .destruction or other disposal of any 
'[intoxicant] deemed to be unfit for use, 

(0 regulating the disposal of consficated at-ticles; 

(J) prescniingthe amount.of security.tobe deposited by 
holders of leases, licenses ; permits or passw for the performance of 
the conditions of the same. , . , 

60. (1) The following monies, namely- Rccovery of 

a all excise revenue; ducs. 

(b) any loss that may accrue, when in consquence of defauit 
. '  a grant has been taken under management by the Collector or has 

been resold by him under section 39: and 

(c) all amounts due to the '[~ovemment] by person on 
account of any contract relating to the excise revenue; 

1 Subslilutcd for the words "excisable article" by h e  Govcrnmcnl of India 
(Adaptation of Indian Laws) Order. 1937. 

2 Substitufcd for the ward "Crown" by the Adaptation of Ldws Order, 1950. 
3. Inserted by H-a Act 5 of 1 967 and substituted by Haryana Acl 10 of 1976. 
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may be recovered fiom the person primarily liable to pay the same, or 
from his surety (if any), by distress and sde of his movable propery, 
or by any other process for the recoveq of arrears of land revenue 
due from land-holders or from h e r s  of land or their sureties. 

(2) When a grant has been taken under management by the 
Collector or has been resoid by him under section 39, the Collector 
may recover, in any manner authorized by sub-section ( I )  any money 
due to the defaulter by any lessee or assignee. 

(3) In the event of default by any person licensed or holdirg 
a lease under this Act all his distillery, brewery, warehouse or shjp 
premises, fitting or apparatus and at1 stock of intoxicants or rnatefiiIs 
for manu€acture or the same held in or upon any distillery, brewcry, 
warehouse or shop premises shall be liable to be attached m satisiacion 
of any claim for excise revenue or in respect of losses incurrid by 
State Government through such default and to be sold to satisk such 
claim, which shall be a first charge upon the sale-proceeds. 

' ., 

CHAPTER IX 

Pardty for '[61. (1) Whoever, in contravention of any section of this k t  
offcnces. or any rule, notification issued or given thereunder or order made or 

of any license, permit or pass granted under this Act:- 

'[(a) manufactures or collects any intoxicant ; or 

(on) hports, exports, transports or possesses any igtox:ant 
other than liquor; or 

'[(nna) imports, exports, transports or possesses any liqu,r; or] 

3[(i) shall, for offences coverd by clause (aaa], be Iide to 
payment of penalty of not less than my rupees and not mde t h a ~  
five hundred rupees per bottle of 750 ~~zillilitres 01. part tl:~wf of 
liquor in rapect ofwhich o f f i c e  is committed, which may bemposed 
by the Collector in the manner prescribed except when tl: case is 
referred to by the Collector to the coun for trial ; and 

- 
1. Substituted by Haryana ACL 22 of 1996 and forthu substituted by laryana Act 

20 of 1998 and furtber mbstituled by H.A. 4 of 2001 and rurtheriubsituted by 
H.A. 19 of 2002. 

I 
2. SubstitutedbyHaryanaAct4of2001. 
3. Substitatcdby~maAct1Pof20Cl,landQtthersubsri1s~h~FJarqr;ln;,Act 

' 5 of2003. 
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(il;) shall, for others offences and the cases referred to by the 
Collector to the court, be punishable with imprisonment with a 
minimum term or sixty days which may extend to three years or with 
fine of not less than five thousand rupees and not more than one lac 
rupees or with b t h .  In case the h e  is not pa14 he wiII have to undergo 
fiirther imprisonment. J. 

' [ ( IA)  A penalty imposed under clause (i) of subsection ( I )  
shall be recoverable by an excise officer in the manner prescnkd.] 

( 2  Whoever, in'contravention of any section other than 
sections $[(29 and 30) ofthis Act or of any rule, notification issued or 
given thereunder for order made, or of any license, permit or pass 
granted under this Act- 

(a) sells any ir~toxicant , or 

(b) cuItivatesthehempp1mt;or 

(c) remvesanyintoxicantfiomany&ti~ery,brewery 
ofwarehouse established or licensed under this Act; 
or 

) taps or draws tai 60m any tari-producing trees, 

shall be punishable with imprisonment for a term which may extend 
to two years and fine which may extend to 6[twenty-five thousand 
rupees.] 

'61 A . ' A ~ Y  ~erson aggrieved by the order of the ColIector under Appeal 
clause (aaa) of sub-section-(1) of siction 61 may, within a period of 
one month &om the date of the order, file an appeal to the Excise 
Commissioner, whose decision shall be final. 
1. Insert by Haryma Act 4 of 200 1 and fiu-thcr omilted by Hdryana Act 19'oT 

2002 and inserted by -ria Act 5 of 2003. 
2. Omitted by I-hry-a Acl 19 0r2002. 
3. Inserted by ibid. 
4. Substituted by ibid. 
5 Omined hy Haryana Act 5 of 2003. 
6. Substituted by Haryana Act 4 of 2001. 
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Penalty for 
unlawfirllyselling 
to pcrsons under 
twcnly-fivc, or 
employing them 
or women. 

Penalty for 
rendering or 
attempting to 
rmdcr denatured 
spirits fit hr 
human 
consump~ion. + 

62. If any licensed vendor, or any person in his mploy or 
acting on his behalf- 

(a) in contravention of section 29 sells or delivers any 
liquor or intoxicating drug to any person appare~ly 
under the age of '[twenty-five] years ; or 

(b) in cont~.avention of section 30, employs or pernits 
to be employed, on any part of his licensed premisw 
referred to in that section any 2[man under the agt 
of twenty-five years] or women ; or 

(c) selIs any '[intoxicant] to a ,person who is drunk or, 
intoxicated ; or 

(d) permits drunkenness, intoxication, disorderly 
conduct or gaming on the licensed premises of such 
licensed vendor ; or 

(e) permits any person whom he knows or has reason 
to believe to have been convicted of my non- 
bailable offence or any-reputed pstitute to fkequent 
his licensed premises, whether for the purposes of 
crime or prostitution or not ; 

he shall in addition to ky other penalty to which he may be liable be 
punishable with a h e  which may extend to 7five thousand rupees]. 

When any hcnesed vendor or any person in h& employ or acting 
on his behalf is charged with permitting drunkenness or ktoxication 
on the licensed premises.of such vendor, and i t is p r o d  that any 
person was drunk or intoxicated on such premises, it shd fie ori the 
person charged to prove that the licensed or the persor: employed by 
him or acting on his behalf took all reasonable steps for preventing 
drunkenness of' itdxication on such premises. 

?[63. Whoever renders or attempts to render fit for human 

1. Substituted for the word~"cighlem" by East Punjabkt 12 of 1949, sectim 
i'ii). 

2. Substituted for the words "cllild under the agcorsi&en years"byibid, section 
7(ii). 

3. Substituted for the words "c~cisable a n i c l e " ~ ~  the Govemrncr~t of India 
(Adaptation o f  Indian Laws) Order. 1937. 

4. Substituted for thc old section by East ~ u q i r b  Acl 9 or 1918, scction 6 and 
furtha substituted by Haryana Act 22 of 196. 

5. Substitutd by Haryana Act 4 of 2001. 
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consumption any spi~il whelher manufactu~ed in India or not which 
has been denatured or has m his possession any spirit rendered fit for 
human consumption in respect of which he b o w s  or has reason to 
believe that any such attempts has been made, shall be punishable 
with imprisonment for a tenn which shall not be Iess tha six months 
and more than three years and with a minimum fine of five thousand 
rupees and a maximum fine upto ten thosand rupees.] 

' 1  63-A. Whoever in contravention of the provision of section 
24-A has in his possession any unused and printed label, cork, capsule 
or seal, or an imitation thereof, shall be punishable with imprisonment 
for a term which may extend to six mantis and with h e . ]  

64. I f  any,licensed mufachutr  or licensed vendor or any 
pmon in his ernploy or acting on his behalf- 

( sells, or keeps or exposes for sale, as foreign liquor any 
liquor which he knows or has reason to believe to bave 
been du fac tb i ed  from rectified spirit or country liquor; 
or 

(b) marks any bottle, case, package or other receptacle 
containing liquor so manufactured from rectified spirit or 
country liquor, or the cork of any such bottle, or deals 
with any bottle, case, package or other receptacle 
containing such ljquor with the intention of causing it to 
be believed that such bottle, case, package, or other 
recqtacle.,contains foreign liquor; 

he shall be punishable with irnpimprisonment for a term which m y  
extend to three months, '[ and with fine which may extent to 
'[five thousand rupees. J 
65. U'hocvei-, 6chg the holder of a license, pernit or pass 

granted under this Act, or being in the employ ofsuch holder or acting 
on his behalf- 

(a) , fails wilfidly to produce such licenze, pclrnit or pass on 
the demand of any excise officer or of any other officer 
duly enlpowered to make such demand; or 

Penalty fbr 
possession of 
unused a d  
printcd Iabcls 
corks, etc., in 
c ontrava tion 
section 24-A. 

Penalty for fraud 
by licensed 
mauufachucr or 
vendor or his 
servant 

-Pe~aby Tor 
certajrk acts by 
licensce or his 
Sen:;llll. 

1. lr~serted by Punjab Act 31 of I963, section 3. 
2. Substituted for thc xords "'or rvidl &e which may c ~ t m d  to fivc hundred 

rupces, or with both",by Punjab Act No. 35 of !?S6, scctiw 4. 
3. Substituted by Haryana Act 4 of 200 1 
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Penalty for 
consumpiion in 
cb m i s t ' s  shop. 
etc. 

MmddchUe S ~ C  

or possession by 
one person on 
account af 
molher. 

Pendity for 
oKencej nor 
0 t h ~ ~ ~  

provided Tor. 

(b] in any case not provided for in section 61 wilfully 
contraveues any rule made under section 58 or section 
59; or 

(c) wilhlly does or omits to do anything in breach cf any of 
the conditions; of the license, permif orpass not dthenvise 
provided for in this Act; 

shall be punishable ?[with imprisonment which m y  extend upto six 
months and with fine of not iess than two thousand rupees a d  not 
more than ten thousand rupees.] 

66. (1) l f  any chemist, druggist, apothecary or kkeepcr or a 

dispensary allows any l[intoxicant] which has not been born Jde 
medicated for medicinal puirposes to be consumed on his bminess 
premises by any person not employed in'Iiis business, he shdi k 
punishable with Imprisonment for a term-which may extend to three 
months 2[and with h e  which may extend to one thousand rupes]. 

If any not employed as aforesaid consums any 
such '[intoxicant] on such premises, be shall be punishable ~ j t h  a 
h e  which may extend to two hundred rupees. 

67, (1) When any '[intoxicant] has been manufactwed rr sold 
or is possessed by any person on account of any other persm and 
such other person b o w s  or h& reason to believe that such manlcacture 
or sale was, or that such possession is, on his account, tb a~ficle, 
shall for thc purposes pf this Act be deemed to have been mzv~factured 
or sold by or to be in the possession of such bther person 

2 No~hinginsubsection(l) shdI bc absolv myp4mon 
who manufactures, sells or has possession of an '[aoxicant] on 
account of mother person kom liability to any p~nkbnent under this 
Act, for the unlawful -niauufactul-e, sale 01, possessicl ~f such ruticlc. 

68. Whoever is guilty of any'act ofinterdonal omission in 
contravention of any of the p~.ovisions of this .ict, or of any rule, 
notification or order made issued or givenhereunder, and not - 
I .  Substituted for thc w'y h.' '.'":lthcovernmcnl of h d i a  

(Adaptation of lndian Laws) Ordcr, 1937.. 
2. Substitu~forthewordsL~orwithfiae~~cbrayext~ttofivehua&edrupees 

nr with bth". by Punjab Act No. 35 of 195L section 4- 
3. Substituted by Haryana Act 4 of200 1 

I ' 
/. 
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otherwise provided for in  this Act, shall he pubishable for eve~y such 
act or omission with a h e  which may extend to 3[ten thouand rupees]. 

768-A. Whoever having been convicted for an offence Ed~mcd 
punishableundersub-section(?)ofsection61 andsection63 ofthis ~misllmctltfor 
Act is again convicted of &I offence punishable under the said sections certain o f h c s  

after previous 
shall,- wnvic~ion. 

(0) ' for a second offence be punished with not less than twice 
the punishment a~varded to him on his kst  conviction:. 
and 

fi) 'for a thi rdorsub~~uknt  offencebepunishedwibnot less 
than twice the punishment awarded t o  him on his second 
conviction or immediate last conviction : 

'Provided that the d a n c e d  punishment shall not exceed the 
imprisonment of six yews and a fine of twenty thousand 
rupees. 

'168-B. Notwithstanding anythidg contained in any pro5ision Enhacod panclty 
of this Act, whoever, having been penalised for an offence under clause for ~ r m k n s  

(ma) of sub-section ( I )  of section 6 1 of this Act, is again detained for offmdcr, 

an offence under the same provision, shall, for a second and subsequent 
pffence, be liable for penalty which may not be less than twice the 
&urn of penalty imposed upon him for the first offence.] 

69. Whoever attempts to c o d  or abets any offence Attcmptto 

punishable under this Act shall be liable to the punishment provided commit ofknca 

for the offence. punishable under 
the Act. 

'169-A. (4 Whenever any person is convicted of an offence Smurity for 
bunishable under sections 61, 63 or 69 and the Court convicting him aMd$ingfiom ' 

is of the opinion that it is necessary to. require such person to execute commission of 
certaiu offcrices. 

a bond for abstaining fiom the cbhiss ion of offences punishable 
under these sections, the Court may, at the time of passing sentence 
01) such person; o14der him to execute a bond for a sun1 proportiunate 
to his means, with or without sureties, for abstaining from ihe 

1 Addcd by East Punjab Act 9 of 1948, section 7. 
2 Substitoted by Plrnjab Act 22 of 1963. This was inserted by Panjab A c ~ 3 5  of 

1956 and fwttler mbsliluled by Haryana Act 12 of 1997. 
3 Substituted by Hayma Act 4 o f  2001. 
4 lnsettcdbyHaryanaAcl5of2003. 

. . 
. . 
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commission of such offence during such period, not exceeding three 
years, as it thinks fit to fix. 

(2) The bond shall be in the form contained ffl Schedule 11 
and the provisions of the Code of Criminal Procedure, '[1973], shall, 
in so far as they are applicable apply to all matters connected with 
such bond as ifit were a bond to keep the peace ordered to be executed 
under section 106 of tbe said Code. 

(3) lfthe,convictioaissetasideoaappealorinre~jsion,the . . 

bond so executed shall become void 

(4) - An order .under this section may also be qade by an 
appellate couri, or by the figh Court, when exercising its *baers of 
revision.] 

Penalty for excise 70. If an excise oficer-. 
. , officer making 

vexatious s a c  h, (a) -vexatiously and unnecessarily enters or searches, or causes 
ctc. to be entered or searched, any place under colour of 

exercising aay power, conferred by this Act; or 
- ,  

(8) . vexatioulsy and &n&essardy seizes the moveable prqery 
-of any person on the pretence of s'eizing or searching for 
any article liable ,to confiscation under this Act; or 

(c) vexatiously and unnecessmi searches, arrests or detabs 
any perosn; or 

(d) wihtout lawful excuse ceases or refuses to'perfomor 
withdraws himself from the duties of his office unkss 
expressly allowed to do so in writing by the CoIlecOr of 
unless he shall have given to his immediate swerior 
officer two months, notice in writing of his intaion to 
do so ; 

he shall be liable to imprisonment for a term which may eaent to 
three months, or with fine which may extend to five hundret rupees, 
or with both. 

Report by '171. If on investigation by an officer, empowerei~der sub 1 
invesligatlllg section ( 1  j ofsec~ion 46, it appears that the offender is~lat disclosing 
officer for . his true and correct identity or is incapable of fumkhing adequate 
institution of 
proceedings. suretylsecurity or incapable of paying penalty of fcl. 0th reaspns 

1. Substituted by Haryana Act 5 of 2003. 
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to  be recorded in writing and there is sufficient evidence to 
justify the prosecution of the accused, the investigating oficer 
shall report the case for the orders ofthe ColIector udder section 
6 1 or section 80, as the case may be. In case Collector deems 
fit that the relevant case is required to be sent to magstrate, he 
may direct investigating officer to submit a report, which shall, 
for the purpose of section I90 of the Code of Criminal 
Procedure, 1973 (Act 2 of 1974), be deemed to be a police 
report, to a magistrate haring jurisdiction to enquire into or 
~IY the case and empowered to take cognizance of offences on 
poke reports.] 

'172. AIl offences, punishable under this Act shall be offcrices to bc 

bailable within the meaning of the Code of C.riminal Procedure. bailable 

1973 : 

Provided that the offence of possession of a working still 
for the manufacture of any intoxicant under section 6 1 ( I )  and 
section 63 shall be non-bailable.] 

73. (1) The "State] Government may empower any Sccurityfbr 
excise officer to grant bail, notwithstanding that such officer appcaranccin 

is not empowered under section 46. cast of arrcst 
without warrant. 

(2) 'C~enapersonisarrestedunderthisAct,dthenv&e 
than on warrant, by a person or oficcr who i s  not empowered 
to grant bail, he shall be produced beforc of forwarded to- 

GI) the nearest excise officer empowered to grant 
bail, or 

(h) the nearest oficer in charge of a police 
station, whoever is nearer. 

(3) Whenever any person arrested under this Act, 
otherwise than or a wariant, is prepared to give bail, and i s  

V o f  
1898. arrcsted by, or produced in accordance with sub-section (2) 

before an officer empowered to grant bail, he shall be reIeased 
upon bail, or. at the discretion of the officer releasing him, on 
his own bond. 

1 Substiturd by Hary.dna Act 22 of I996 and further substituted by Harywa Act 
20 o f  1998 

2 Substimtcd by Adaptation of Ldws Order, 1950. 
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"(4) The provsion of sec t i~ns  441 to 446 and 449 of the Code 
of Criminal Procedure, 1973 (Act 2 of 1974), shalI apply so far as 
may be, in every case in which bail is accepted or a bond taken under 
ths section.] 

Cognizance of 75. (1) No '[Judicial Magistrate] shall take cognizance of an 
offc~lccs. offence punishahle- 

(n) under section 61 or section 66 on his owr 
knowledge or suspicion or on the complaint m 
report of an excise officer, or 

(b) under section 62, '[section 63, section 63-A,] section 
64, section 65, section 68 or section 70, except on 
the complaint or report of the Collector or an excise 
officer authorized by him in that behalf : 

'[Provided that no police oficer or constable discharging the 
functions of an excise officer, shaIl file a complaint or make the report, 
set out in clause (a) in regard to the offences of collection, possession 
and sale of liquor, committed on the premises of a licensed vend, 
unless authorised to  do so, by the Financd Commissioner.] 

2 )  Except with the special sanction ofthe State Government 
no 3[Judicial Magestrate] shalI take cognizance of any offence 
punishable under this Act, unless the prosecution is instituted within 
a ycar after thc date on which thc offence is deged to havc been 
committed. 

Presump~on as 76. Whenever any person is found in possession of - 
to commissiou of 
offence in certain (a) any still, utensil, implement or apparatts 
cases. whatsoever or any part or parts thereof, such fi are 

ordinarily used for ihd manufacture ~r any 
'[intoxicant] other than tari ; - 

1. Subslitutcd Tor the words "cxcisdble ariiclc" by the Govcma:nt of 
(Adaptarim oflndilin Laws) Order, 1937. 

2. Section 74 relating to "cnchanced punjshmcnt after previafis C O ~ V ~ C I ~ O ~ "  

repealed by Punjab Act 2 of 1925. section 3. 
3. Substituted for h e  word "'magistrate" by Pnnjab Act 25 0'1 9@- 
4. Substitutedby HaryanaAct 10of 1976. 
5. Addd by Hatyana Act 8 of 1987. 
6. Subslihlted by Iiaryaria Act 5 of 2003. 
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(b) any materials which have undergone any process 
towards the manufacture of an '[intoxicant] of From 
which an '[intoxicant] has been manufactured ; 

it shall be presumed, until the contrary is proved, that his 
possession was in contravention of the provisions of this Act. 

'[7&A. Jn prosecutions under sectin 63,  it shall be presumed Presumption as lo 
without futher evidence, until the contrary is proved, that the accused commission or 

person has committed an offence under that section in respect of any o*mcein 
prosecutions 

denatured spirit which has been or attempted to be rendered fit for ,d,Igtion 6). 
human consumptiou.] 

77. The holder of a licence, pmi t ,  or pass u~ldzr this Act as Liability of 
well as the actual offender, shall be liable to punishment, for any empIo~fl for 

offence punishable under section 6 1, section 62, '[section 63,  section 
cammitted by 63-A], section 64 or section 65; c o d t e d  by m y  penon in his employ mPIOYec or 

or acting on his behalf as if he had himself committed the same, unless 
he shall establish that all due and reasonable precautions were 
exercised by him to prevent the commission of such offence : 

Provided that no person othm than the actual offender shall be 
punished with imprisonment except in defauIt of payment of fine. 

78. ( I )  Whenever an offence punishable under this act has been &&ation of 
committed ; article in rcspect 

of which oEence 
(rr) every '[intoxicant] '[or excise bottle] in respect of cornmind. 

swhich such offence has k e n  committed, "together 
with the contents of such bottle, if any] ; 

@) ~erystiI1,utensil,irnplement orapparatus andall 
materials in respect of or by means of which such 
offence has been committed ; 

(cl every '[intoxicant] =[or excise battle] lawfully 
imported, transported. manufactured, had in 
possession or sold along with, or in addition to, any 
' [intoxicar~t] '[or excise bottle] liable to confiscation 
under clause (a) ; 

4 

1 .  Subsritutcd for the words "excisable article" by tllc Governrucri~ o r  India 
(Adaptation of Indian Laws) Order, 1937. 

2. hsmd by Punjab Act 1 of 1940, section 4. 
3. Added by East Punjab Act 9 of 1948, section 8. 
4. Subscltul ed by Hatyana Aci 10 of 1 976. 
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(d) every receptacle, package and covering in which any 
I[intoxicant] 2[or excise bottle], materials, still, 
utensil, implement or apparatus as aforesaid is of 
are found together with the other contents (if any of 
such receptacle or package; and 

e every animal, 3 [ c ~ t ,  vebicle, vessel, raft or other 
conveyance except public undertaking vehicles 
used] in carrying such receptacle, package, covering 
01. articles as aforesaid ; 

shall be liable to confiscation: 

'[Provided that when it is proved that the receptacles vehdes, 
animals or other artides specified in clauses (d) and (e) except public 
undertaking vehicles are not the property of offenders, they shall not 
be liable to confiscation if the owner thereof establishes that hc 
exercised due diligence to make sure that such offence was not 
committed. 

Explanation .- "Public undertaking vehicles" means any vehicle 
owned I run by- 

( the Central Government or a State Government ; 

(ii) any municipality or any corporation or company 
owned or controlled by the Central Government or 
oue or more State Governments, or by the Cenrrd 
Government and one or more State Govemmentr, 

for the purposes of providing transpolz and goods services. J 

(2) When in t he  trial of any offence punishable un& this 
Act the magistrate decides that anything is liable to confiscatio~ under 
sub-section ( I ) ,  he may order confiscation : 

Provided that in lieu of ordering confiscation he may give the 
owner of the thing liable to be confiscated an option to pay such fine 1 

as the magistrate thinks fit. 

"[(3) When an offence under clause (aaa) ofsubsect~on ( I )  of i 
section 6 1 is committed under this Act and the Collector decides that 

1 Substituted for h e  words "excisable ;lrlicIcV by the Government of Lndia 
(Adaptation of Indian Laws), Order, 1937. 

2 Inserted by Punjab Act I of 1940, section 4. 
1 Substituted by Haryana Act 19 of 2002 
4 Added by [bid 
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anyihing is liable to confiscation under subsection ( I ) ,  he may order 
conhcation : 

Provided that in lieu of ordering confiscation under clause (e) 
of sub-section ( 1) the Collector may give the owner of the thing liable 
to be confiscated and option to pay such penalty as the Collector 
imposes under section 61 of this Act.) 

79. When there is reason to believe that an offence under this Further 
Act has been committed, but the offender is not known or cannot be provisions fir 

found and when any thing or animal Iiable to confiscation under this confiscation. 

Act and not in the possession of any person cannot be satisfactorily 
accounted for, the case shall be inquired into and determined by the 
Collectol*, who may order con fscation: 

Provided that no such order shall bc made until the expiration 
of one month from the date of seizing the thing or animal in question 
01. without hearing the person (if any) claiming any right thereto; and 
the evidence (if my) which he produces in support of the claim : 

Provided further, that if the thing in question is liable to speedy 
and natural decay, or if the Collector is of opinion that the sale of the 
thing of animal in question would be for the benefit of its owner, the 
Collector may at any time direct it to be soldl and the provisions of 
this section shall, so far as may be, apply to the net proceeds of such 
sale. 

80. (1) The Collector may accept from any person who is ~o iver  ofexcisc 
~easonably suspected of having committed an offence punishable under officers to 

section62, section65 orsection 68 ofthis Act asurnofmoneyby c o ~ u n d  
offences. 

way of composition for such offence; and on the payment of such 
sum of money to the Collector the accused person is in custody shall 
be discharged and no futher proceedings shall be taken against him in 
respect of such offence. 

(2) The cmcellation or suspension of my licence, permit or 
pass under section 36 (a), (b), or ( c )  of this Act may be foregone or 
revoked by and at the sole discretion of the authority having power to 
cancel or suspend it on payment by the holder of such license, permit 
or pass of such penalty as such authority may fix. 

(3) Where any '[intoxicant] has been seized under the 

1. Substituted for thc words "cxcisablc arliclc" by the Government of India 
(Adaptation ofhdian Laws) Ordcr. 1937. 



provision of the Act, the Collector may, in his discretion, at any time 
before a Magistrate has passed an order under section 78, subsection 
(21, release it on receiving payment of the value therof. 

Summarytrial. ' [81. All offences punishable under this Act upto a maximum 
period of two years, shall be tried summarily, under the Code of 
Criminal Procedure, 1973.1 

Savinp. '[[82. Notwithstanding the omission of sections 61-A, 6 1B and 
sub-section (4) of section 80 of this Act which were omitted by the 
Punjab Excise (Hayana Amendment) Act, 2002 (Haryana Act 19 of 
20021, such omission shall not affect any investigation, legal 
proceedings or remedy in respect of any right, privilege, obligation. 
liability, penalty, forefeiture or and such investigation, 
Iegal proceedings or remedy may be instituted, continued or enforced, I 

and any such penalty, forefeiture or punishment may be imposed as 
of sections 6 1 -A, 6 1 I3 and Sub-section (4) ofsection 80 had not been 
omitted.] 

1. Addcd by Hqma Act 2 of 1996. 
2. AdddbyHaryaoa Act 19of1997andon1ittedbyHaryanaAa5of1998and 

hrther Added by Haryana Act 4 of 2001 and further onli l t4 by Haryana Act 
19 of 2002. 

3. Inserted by Haryana Act 20 af 1998 and M b c r  substitutd by Haryana Act 2 
of I999 and further subsliruted by m a  Act 4 of 200 I and hrthcr omjttcd 
by byma Act 19 of 2@02. 

4. Added by Haryana Act 5 of 2003. 
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SCHEDULE [I]' 
(See section 2) 

Enactments repealed 

'[SCHEDULE] 
Bond to abstain from the commission of offences 

under the Punjab Excise Act, 191 4 

Ehlml of rcpcal 

Thc Wholc 

Scctioa 6 

Tbc Whole 

Tbt wholt 

Y t ~ r  

1863 ... 
I R94 ... 
1896 ... 
19U6 ... 

(See section 69-A) 

........................................ Whereas I (name) , son of (name) 

Nurnkr 

XVI 

VlLl 

XI1 

Vn 

. . . . . . . . . . . . . . .  ...................... ........................ .caste. , inhabitant of (place) , 
district ....................... ..have been called upon to execute a bond to 
abstain from the commission of offences under section 61,63 and 69 

..................... ofthePunjabExciseAct, I of 1914 forthetermof (time), 

Short fitlc 

Ac1.7 oJIIIL- Governor Ger~rcral in  Cnurrcil 

Thc Ex&= (Spiriis) Ah, 1863 

The Indinn Tariff Acf 1894 

The Excisr: h\c5 1896. 

TheElrcis~(Amcndment)AqI906 

I hereby bind myself not to commit any such offence during the said 
term, and, in case of my making default therein, I hereby bind myself 
to forfeit to the '[State] Government the sum or rupees - 

Dated this day d f 19 . 

(Signature) 
- (Where a bond with sureties is to be executed, add). 

We do hereby declare ourselves sureties for the above- 
named that he will abstain from the commission of 
offences under sections 6 l , 6 3  and 69 of the Punjab Excise Act, 19 14, 
during the said term and in case of his making default therein, we 
bind ourselves jointly and severally, to forfeit to the '[State] 
Government the sum of rupees 

Dated this day of 19 

( S ign at we) 

I The Existing Schedule renumbered as ScheduIe I by East Punjab Act 9 of 
1948, section 9. 

2 Schdule 11 added by ihid. section 9. 
3 Substiluted for thc word "Provincial" by d ~ e  Adaptation of Laws Order, 1950. 



. - 

1 Hnn'r'14NA GQ'lT. OAZ. .@Xrl'A.). AI'R. 20. 20M 183 A 
. O K  

-9 

(CHTR. 30. 1929 SAKA) -- 

PART - 1 

The 20-h April. 2007 

No. Leg. 1-7)2007-Th= following Act of the Lcgisiature of rhc Sbtc of 
Haryana rewived the assent of the Govmor of Haryana on the 7rh April, :!007, 
and in  hcraby published for yonual inSonnaGan ;- 

HARYAM~L ACT NO. 15 OF 20437 

THE PUNJAB EXCISE (HARYANA h W M X N ' l ' 7  ACT, ?fl (r7 

J:drther to mend the f unjab h i r e  Act, 1914, in its upplicatiot~ 
to I& S;utb of Hapmu.  

Be i t  enacted by the Lk,gislature of the State of 113rya~a in the Fifty-eighth 
Year of rhe Republic of India as follows :- 

1. This ACL may bc called the Funjab Excise (Iizyana .Amendment) 
Act, 200?. 

2, In paiagraph (i3 of sub-section (1) of section Gl of Ihe Punjzb Excise 
Act. J9i4, 

(i) for the sitin ar!d word "; &ad", the sign ":" shall be substiruied; 

Cii) the l'olbvring proviso shall be addcd, ramcly ;- 

"Providd that the person punishable for an ->ffcnce under clause (aaa) 
and facing ~ a l  in court, shall have the option, tcl be eiercisd .n w titine in 
rhe court dur~ng the pendcncy uf trial, to compound the offence by 
payment of penally to bcdccided by the court which shall not be less than 
five hur.drcd rupces md not more than one thousand r u m  per hnte of 
750 rnillilitre;". 

Arncndrnc?t of 
sect ion 61 of 
Puojab Acl 1 of 
1914. 



hrii~~lrlmcnt of 
*c.ulii>n 27 of 
I'unjsb Act I nl 

\ I V l J -  

254 ilARYANA GOVT. GAZ. (EXTRA.), OCT. 1 1 .  2007 
(ASVN. 19. 1929 S!\k'Al -. - --- 

I lAHYANh GC)VISIINMl5N'I' 

LEGISLATIVE JI13PAII'TblENT 

Not ificstivll 

' ~ ' h u  1 I 111 Uctohcr. 2007 

Nc. Leg. 23/20t)ll.-?'he fdlowing Act of thc Legis1;iturc of the Slatc of 
Harpand received the asscnt ot' d ~ e  Governor uf Haryann on the 4th October, 
2007 and is hereby publislled Fur gcnurnl infarmation :- 

IIAKYANA ACT NO. 20 of 2007 

TI-IE PUNJAB EXCISE (HARYANA SECOND AiMErU'DMENT] 
ACT, 2007 

firrrher ro arrzcr~d rile Purrjab E.~cise Act. 1914, in irs np,viicnriorl rtl 

rlrc Srate of Nrrqwttrt. 

E3c it enact& by rhc 1,cgisl:~ture of rl~c Stale of I-iuryana in !f~c Fitly- 
eighth Ycnr of thc Kcpublic of India as follo~s :- 

I .  'This Act rnay be cnllcd the Punjab Excise (FIaryana Sccond 
Amcndrnent) hcl.  2007. 

2. For s ~ l b - ~ e c t i o ~ i  (1) of sccti~n 27 of the Punjab E.ici!.c Ac:, 1914, 
lhc following sub-scctinn shall be subsritutcd, narncIy :- 

' J The Skitt~ Govcrnn~er.! ~ 2 : ;  ! ~ . i s ~  t~ ilrty inrhv cllsl not below 
tilt agc of twcnty-fivc ycars ar 3ssociarion t:f pcrsons or 
pcc~.tnership firm or body corporate. on such conJitions and 
ior silch p e r i d  as ir tnlry deem f 3 ,  the right-- 

{ i )  of n~anuf:~cluring o r  of supplying by ~ h o l c ~ i ~ l c ,  or of 
both; or 

(ii) of sciling by who1csalc or by retail: or 

( i i i )  of manufacruring or of supplying by whalcsnlc, or ol .- 
botlr and of selling by ~ . ~ t a i l ,  

any c.ucisabIe :irtrrle within irny specified Irr-nl are;:.". 
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PART - I 
HARYANA GOVERNMENT 

LAW AND LEGISLATIVE DEPARTMENT 

Notification 
The 11th February, 2022 

 No. Leg. 8/2022.—  The following Act of the Legislature of the State of Haryana received 
the assent of the Governor of Haryana on the 31st December, 2021 and is hereby published for 
general information:– 

HARYANA ACT NO. 8 OF 2022 

THE HARYANA EXCISE (AMENDMENT) ACT, 2021 
AN 

ACT 

 further to amend the Haryana Excise Act, 1914. 

 Be it enacted by the Legislature of the State of Haryana in the Seventy-second Year of the 
Republic of India as follows:– 

 

1. This Act may be called the Haryana Excise (Amendment) Act, 2021. Short title. 

2. In sub-section (1) of section 27 of the Haryana Excise Act, 1914 (hereinafter called the 
principal Act), for the words and sign “twenty-five years”, the words and sign “twenty-one years” 
shall be substituted. 

Amendment of 
section 27 of Punjab
Act 1 of 1914. 

3. In section 29 of the principal Act, for the words and sign “twenty-five years” wherever 
occurring, the words and sign “twenty-one years” shall be substituted. 

Amendment of 
section 29 of Punjab 
Act 1 of 1914. 

4. In section 30 of the principal Act, for the figure and words “25 years” wherever occurring, 
the words and sign “twenty-one years” shall be substituted. 

Amendment of 
section 30 of Punjab 
Act 1 of 1914. 

5. In section 62 of the principal Act, for the words and sign “twenty-five years” wherever 
occurring, the words and sign “twenty-one years” shall be substituted. 

Amendment of 
section 62 of Punjab 
Act 1 of 1914. 

 
 

BIMLESH TANWAR, 
Administrative Secretary to Government, 

Haryana, Law and Legislative Department. 

 

 

 

 

 

 
9484—L.R.—H.G.P., Pkl. 
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